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CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

0A 29, 67,87, 113,126, 137, 181, 212, 266, 268,
269,.277,281,.299, 300, 301, 302, 303, 319, 325,
326,327, 328, 329, 331 393,344,345,346,347,
348,350,351,352;353,354,355,356,357,358,
359, 362, 363, 364, 366, 368, 369, 370, 371,372,
373, 380, 381, 384, 386, 388, 390, 392, 393, 394,
393, 400, 404, 406, 413, 423, 444, 453, 488, 492,
499, 507, 509, 510, 557, 566, 567, 580, 582, 601,
634, 635, 791, 822, 880, 898, 904, 905, 939,942,

952,1100,1202,12250f2013.

Thursday, this the 6" day of March, 2014

CORAM:
Hon'ble Mr.Justice A.K.Basheer, Judicial Member
Hon'ble Mr.K.George Joseph, Administrative Member

1. OA 29/2013

L C.H. Mohammed Yasin

S/o Kidavu Koya,

Chamayath House, Kiltan Island,

Union Territory of Lakshadweep-682 558

[N

T.P.Latheef

S/o Atteka

Thiruvathapura, Kiltan Island,

Union Territory of Lakshadweep-682 558 Applicants

(By Advocate: Mr.Shabu Sreedharan)
Versus

1. Union Territory of L.akshadweep represented by
- the Administrator, Kavarathi Island-682 555

2. The Director of Panchayath
Union Territory of [.akshadweep
« Kavarathi Island-682 555
3. T'he Chairperson

Village (Dweep) Panchayath
Kiltan Island, Union Territory of Lakshadweep-682 558
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4, The erc"’utive Officer - I .

Vill age (Dweep) Panchayath
Kiltan Island "Union Tcmtory of [.akshadweep-682 558

5. The Prmupal _
Government Serior Secondary School
Kiltan Island
Umon Felrltory ofLakshadweep 682 558. - Respondents

(By Advo_cate: (Mr.S.Radhakrishnan (R 2 &5)
’ (Mr.R.Ramdas (R3)

2. OA672013

L Seedikoya.M.
= S/o Abbosala Koya"
Malayattiyoda, Kiltan [sland.
U_nidn Territory of Lakshadweep-682 558.

' Malsha
S/o thavu Komalam
T henakkal House, Kiltan Island
.Umqn_"[ erritory of Lakshadweep-682 558.

o

3. Abdulla A.P.
S/o Khalid
Alimapura, Kiltan Island
Umon Iem 1toxy of Lakshadweep-682 558.

N Umon Terl 1t51y of L akshadweep 682 558.

5. Sayed Muhdmmed Koya C.H.
S/o:; Muthukoya
' Chamayath House, Kiltan Island
Umon Telrltory of Lakshadweep-682 558.

- 6. 'Rafeek Khan H M.

Slo Abdul Rehman

Allyax House Kiltan Island

Umon l‘emtory of L akshadweep 682 558. Applicants

v«bhabu Sreedharan)

Versus

S &
o
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Umon Terri 1tory of Lakshadweep represented by
the Admmlstrator Kavarathi Island-682 555

Qr'of Panchayath
Umo Territory of Lakshadweep
Kavarathl Island 682 555

The Chalrperson

V; age (Dweep) Panchayath
I(il'tan I_s‘land, Union Territory of Lakshadweep-682 558

The I XCCLl[lVC Officer

Village (Dweep) Panchayath
Kiltan Island

vUniq:n -Térritbry of Lakshadweep-682 558 Respondents

(By A(fj_vQ:é”'a_it.e;l (Mr.S;Radhakrishnan (R1,2 & 4)

3.

I

"()LAE'8"7/2013

Abdul Sdlam P.P., age 43
@/o Saldmuhammcd '
Puthlyapura Kiltan Island -
Lakshadweep

Applicants

Lo Versus

The A:d‘l'nini“strator
L_:J!l{iiion Territory of Lakshadweep
Kév-arathi'—682 555

thi. Dneclor .Department of Science & Technology

°F hc Chauperson Village (Dweep) Panchayath
Klltan Island Lakshadweep-682:558 Respondents
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(By Advocatc
: (Mx R.Ramdas — R4)

| OA -113/2013:'_

VIQiEukdya T, P.
Sto Kidave HaJl
Thnuvathapma Kiltan, Lakshadweep.

Sall,hP} R
S/o brahlm Haji

‘ Pahda’ra Klltan lLakshadweep.
%

‘ Yacoob P. K
S/o Subair. A.
Punn.akkad,‘ Kiltan, Lakshadweep.

. Ali"Mohammed ‘
' S/o /\Ltaka Allyar Kiltan, Lakshadweep.

» Kunhlkoya AP
S/o Sayed Muhammcd P.K.

Sathax C II
S/o Mohammed P.
iy i e <'

o Kunhi Haji, Pallithithiyoda,
Kilta’n: -L akshadweep

(By Ad» ocate"‘.f‘Ms Dalsy Daniel)

Versus

'(f\m S.Radhakrishnan (R1,2 & 3)

Applicants



I I he Admmlsu ator
Umon Territory ofLakshadweep
Kavaxathl 682 555

2 The Chalrperson
Vlllage (Dweep) Panchayath
KIltan;-682 558

.3. 1 he Employmem Officer
l\avalathl I akshadweep 682555

4. D_ir_ector of Panchayatb
Department of Panchayath
«Kavarathi — 682 555

S. The Executive Officer
Village (Dweep) Panchayat, Kiltan — 682 558
6. HOIII(,UHUIdl Assistant

Vxl]age (Dweep) Panchayat, Kiltan-682 558. Respondents

AA adulla K C

S/o Yousuff .

Kanmchetta Kiltan Island
'Ul oI"I akshdadweep 682 558

2. . Kunhl M

8}

Koma]am I(]Itan Island :
U_Jj‘ofLakshdadwcep 682558

,S/o Hamsa
Puthenpura Klltan Island
UT ofLakshdadwcep 682 558




6.

tan Island

7. “Abdul Kasun P V
S/o Muneel '

Pentamveli, Kilfan [sland
UT.QfLakshdadweep 682 558. Applicants

(By Ad\/dcate: Mr.Shabu Sreedharan)
Versus

j L. Umon Territory of Lakshadweep represented by
the Admlmstratox Kavarathi Island-682 555

: 2 "I hc Dnector of Panchayath -
Union'l'erritory of L akshadweep
Kavalathl Island-682 555

3. he Chaupel son

Village (Dweep) Panchayath

Knltan Island Union Territory of LLakshadweep- 682 558
4. The 'lixcculive Officer

\/lllag(. (Dweep) Panchayath

(lllan Island Umon Territory of Lakshadwcep 682 558
5. '

~

’ v ‘Umon Telrn‘éo;ly of Lakshadweep-682 558. ' Respondents
’ | (By Adv-oCate (Mx S. Radhaknshnan (R1, 2 4 & 5)
6. OA ]37/2013
1. .Jalaludheen K K.
g/o Shaik’ Poovalap

Poovalap House Kiltan Island,
U."off'“(shadweep 682 558.




Kiltan Island,
V'ad '_‘eep 682 558.

4, Ameenall A P :
S/o Syed Mohammed
v /«\rakalapma House, Kiltan Island,
UTof L akshadweep 682 558.
S. Ismall T ‘
= S/o Yusuf
Tholiyoda House, Kiltan Island,.
UT of'Lakshadweep—682 558.

6. vSyed Mohammed Koya K.P.
S/o Mohammed

Kanjipura House, Kiltan Island,
lﬂ of L. akshadweep 682 558. -

7. K351ml<oya C. H

Slo Muthukoya

Ammipura House, Kiltan Island,

UT of Lakshadweep-682 558. | Applicants
(By AdvocateMrShabu Sreedharan)

Versus -

oy of Lakshadweep represented by
strator Kavarathi Island-682 555

2. 1 he Dxrectm of Panchayath
- Umon Ten 1t01y of Lakshadweep
Kavarathl Island 682 555

3. 1 he (,halrperson

5. The ASSléiahi'Engmeer
Electrical Qub D1v1sxon
letan Island ' :
° Umon T cmtmy of Lakshadweep 682 558. Respondents




(By Ad\/ocate Mr_.
7.

l.

OA 181/2013

%adakathulla A age 38 .
S/oKunhi Ahammed
-AJnad IIouse Kiltan Island -
l akshadweep

Naxarulla P.T. age 26
Slo Kunhl v
Palllthlthlyoda House Klltan Island
L akshadweep

(By Advocate: Ms.Da}isy I. Daniel)

(OS]

(By Advocate: MI S Radhakmhnan (Rl& 3)

8.

I

Versus

"lhe Admmlstlatm
Umon Ferritory of Lakshadweep
Kavatathl 682 555.

T he Chanpetson
_e' (Dweep) Panehayath

1l _efPanehayath
Kavat athl 682 558.

O A No 212/2013

P p. Havvabl W/o Abdul Salam
L abou1etj Ag1 1cultura] Department

Agatl Island, 'Re31dmg at Pallipuram House

The 'Dixeeto'i1 of Agrieulture
Union T emtoxy of Lakshadweep
: Kavatattx Island - 682 555.

ERadhaknshnan RI24&S)

Applicants

Respondents

Appllicant



(By Ady‘q-@ale M,ri.'

o

Lo

AN

Tln'é Administrator
Umon Térritory of Lakshadweep
Kavarattl Island 682 555.

?Radhaknsh nan)

Sabii AhffK; T
Kur 1yathlyoda House
“Kiltan Island.”

" C.P. Firoz

Chemmanam Palli House
Kalpeni Island.

l(.l’, Clle_niyakoya
Karuppathapura House,
Kgl_p_e_ni Island.

Pakl{lpura‘ :' ‘duse
Kdlpenl Island

Habsa A
Allkomc House
Klltan Island

Naseema
Aynapula House

l‘“he_;Dlrector (Serv1ces)

/\dmmlstl atlon of the Union Territory
of Lakshadweep (Secretariat),

Respondents

Applicants

Respondents
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(By Advocate Mx S. Radhaknshnan)

10. ()AN '*268/2013

2. B M Mansoor
-S/0. Late A.C: Mohammed Jalaluddin
Bharkath Manzil
Agati Island, Umon Temtory
L akshadweep

(By chvov(;ale: Mr. Grashious Kuriakose)

o Versus

Unt Temtoxy ofLakshadweep,
Kavalam 682 555

2. T he Dn ector of Panchayath

Dcpartmenl of. Panchayath
-Kd\/dlalll - 682 555

5. Special Officer.

Village (Dweep Panchayat, Agatti) — 682 558,

“(By /\dvocatc M'lj'._'é._ﬁl_ﬁ(ﬂadhakrishnan)

. '.(?":‘“‘2@/201‘3,”' -

;t;an Island,

ashious Kuriakose)

Applicants

Respondents

Applicant



Versus

2. ”'llhéthairper%c‘m‘
Vil lage (Dweep) Panchayath
Kiltan=682 558

3. The l"mployment Officer
Kavarathi, Lakshadweep-682 555.

4. Director of:?énéhayath ,
- Department of Panchayath
Ka\]arathi '-682 555

5. "I he Lxecutlve Officer
Vlllage (Dweep) Panchayath
Klltan 682 558

o

Hoxtlcultmal Assistant’
Vil]age (Dweep) Panchayat, :
Ktltan 682 558 Respondents

(By Aq_\?ocatciz . ‘.(,I\:{['r.S.Radhakrishnan (R1,3 & 6)

Applicant

REER
® P
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4.
Respondents

(By Adv dhakrishnan — R1-3) -
13.
1. B :'

Slo Sayld Vi K o

Vallomkadlyodu

Kiltan Island; Lakshadweep
2. Sayed Badusha Muhideen S.V.

Shahar Ban Vilas House _

Chetlat 1 ‘ Applicants

(By Advocate Mr. Grashlous Kurlakose Sr. & Ms.Daisy | Daniel)

Versus

A,dmmlstlator
UT ofLakshadweep, Kavarathi-682 555. -

2. Dlreclol

Smence & Téchnology
Chetlat 682 556

.....

(OS]

Dnector ofPanchayath
Deve]opmem Department of Panchayalh

5. °AddlSubD ls‘lonal Officer
Chetlai 682 556

6. Jumox 801ent1ﬂc Ofﬁce1
Chetlat 682 556.

/\ccounts Ofﬁcel :
‘ alathl 682 555. " Respondents




I AK. Sajeed

Kalpcm Island

3. AT, Ahadabi
Athanam Thottam House
Kalpeni-Island.

4. P.P. Sulaikha
Puthlya Pandaram House
Ka[pem sland

5. C P Nooqehan _
Chemmanam Palli House
Kalpen ISlaxqq_,

6 A ( Beebl _
Anal kalar House
I(al_}aenl Island

7. M P Mohammed
Mulllpula House
N _K,?l __1 Is]and

KB Gangesh)

Versus

: Adfnm ! ‘_tlfon of the Union Territory
of Lakshadweep, Kavarathi — 682 555.

"Fhe 'Director (Services)

2.
Administration of the Union Territory
of Lakshadwe¢p (Secretariat),

3.

(By Advocate Mrs Radhakrishnan)

Applicants

Respondents



15.

l.

L

10.

1.

12.

14

0OA 300/2013

<B.Koya, age 42,
S/o Bammad, Bilutheth House
Andrott Island.

B.Ahammed, age 43
S/0 Mohammed, Bakakada House
Andrott Island.

K.K.Mohammed Basheer, age 49
S/o Nalla Koya, Karakunnel House,
Andrott Island.

P.P.Flassan, age 41,
S/0 Sayeed Bukari M.P.,Pandathpura House,
Andrott Island.

M.P Pookunhi, age 50
S/o Khader, Matharapura House,
Andrott [sland.
M.Bampathi, age 50,
S/o Asainar, Kakkett House,
Andrott [sland.

C.Mohammed Kasi»m, age 44,
S/o Koya Kidave, Chettathada House,
Andrott Island.

K.P,Mohammed‘ Yaseen, age 33,
S/o Nallakoya, Kattupra House,
Andrott Island.

T.P.Shamsuddeen, age 30,
S/0 Kunhi Koya, Thattampokkada House,

Andrott Island.

B.Mullakoya, age 43

+S/o Kidave, Bithnatt House, Kavaratti Island.

P.P Fathimath, age 41,
D/o Kunhiseethi, Palath Puthxyapura House,
Andrott Island.

A.Jamal, age 48,
S/o Abdulla Attalada, /\llyathaxa House,
Andrott Island.
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13, A.Mohammed Mustafa, age 32,
S/o Kidave, Aliyathara House,
Andrott Island. ’

14, L.Khadeejomabi, age 47,
D/o Buhari, Lavanakkal House,
Andrott Island.

15.  C.Pookoya, age 42,

S/o Sayeed Mohammed, C Kunnashada House
Andrott Island.

16.  K.Subaida, age 39 years
D/o Kidave, Kunnashada,
Andrott Island.

I7. A.Kunhi Seethi, age 51,
S/o Ukkas, Aliyathara,
Andrott Island.

I8. T.B.Mohammed Hussain, age 37,
S/o Kosamma C.P., Thacherry Biyyada,
Andrott [sland.

19. P.N.Hakeem, age 48,
S/o Siddique, Pudiya Nalam,
Andrott Island.
20.  K.K.Kunhibi, age 52,
~ S/o Yousaf, Komalam Kattu,
Andrott Island.

21. K.K.N.Khadeejommabi, age 39,
*S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

22.  Mohammed Murshid, age 36,

S/o Koyamma K.P., Moosathada,
Andrott [sland.

23.  K.C.Mohammed Hussain, age 39,
S/0.Sayeed Ismail, Kannichetta,
Andrott Island.

24, P.P.Hamza, age 34, |
Koyakidave M.P., Pandathpura
Andrott Island.

b



25.

26.

27.

28.

29.

30.

32.

34.

35.

36.

M.P.Khaleel, age 37,
S/o Assainar, Matharapura House,
Andrott Island.

P.P.Hassan, age 41,
S/o Abdul Khader K Pexumpally House,
Andrott Island

P.M.Thajunnissabl, agé 39,
D/o Majeed, Puthiya Manzil,
Andrott Island.

L.Pathummabi, age 37,
D/o Yousaf T., Lavanakkal House,
Andrott Island.

H.K . Hussain, age 33,
S/o Pookunhi, Halookakkada House,

Andrott Island.

M.P.Mohammed Rafeek, age 31,
S/o Koyamma, I(unnaml_<alam House,
Andrott Island. '

K.Mohammed‘ Fasal, age 32,
S/o Kunhi Seethi Koya,
Kadiyammada House, Andrott Island.

K Mohammed Basheer, age 34,
S/o0 Aboosala U.K. Kumhathalam House,
Andrott Island.

K.K.Mohammed Farook, age 27,

S/o Kunhi Seethikoya, Kerakkadamali House,
Andrott Island.

A.R’sheed Khan, age 39,

dyeed Ismail, Aliyathara House,

t Island.

( Abdul Salam, age 33,
S/o Muthukoya, Kannathimmada House
Andrott Island.

K.K.Anwar Hussain ,age 31
S/o Koya V., Kerakkada House
Andrott Island



38.
39.
40.
v 41..'

42,

44,
45,
46,

47.

P.Mohammed Rafee, ége 25,
S/o Mullakoya, Pachanal House,
Andrott Island.

b

T.M.Mohammed Aliyul Akbar, age 32,
S/o Basheer, Kakachiyapura House,
Andrott Island.

Basheer Karakunnel, age 41,
S/6 Sayeed Mohammed A. C Karakunnel House,
Andrott Island.

Ubaidulla, age 29,
S/o Seethi, Bappathiyada House,
Andrott Island.

P.P.Mohammed Farook, age 37,
S/o Pookunhi Koya, Thekila [Hlam,
Andrott Island.

M.M. Sayccd Hussam age 27, -
S/o Sayeed Koya, Moosankakkada House,
Andrott Island.

M. C Hammedathbi, age 37,
D/o Yousaf, Mylachetta House,
Andrott Island.

Doulathabi, age 33,
D/o Kidave, Lavanakkal House,
Andrott [sland. .

Guhar-Madeena Beegum, age.37,
D/o;Mohammed B, Aliyathara House,
‘Andrott Island.

okunhi Koya, age 36,.
coob, Kohkkatl House,
An: x-,ott Island

K Delvcsh Mohammed, age 36,
S/o Sayeed Mohammed, Kachashada House,
Andrott Island.

(By Ad:\/ocate: Mr.K.B.Gangesh)

Versus

Applicants



ST SR A

1. The Adliiixlistx'atox'
Union Territory of Lakshadweep -
Kavarathi -682 555

2. Director of Education
Directorate of Education
Administration of the Union Territory of
Lakshadweep, Kavarathi.

3. Director of Panchayats
Department of Panchayats
Administration of the Union Territory
«of Lakshadweep, Kavarathi-682555

Village (Dweép) Panchayat
Androth Island represented by its
Executive Officer.

&

5. Faisal Ameen
S/o Pookoya N
Achammada House, Androth.

0. Moh_aﬁnmed Shamsheer M.K.
S/o Bathesha U.P.
Mayamkkada House, Androth.

7. ,Mohammed Asker
S/o Seethi
Aliyathara House, Androth.

8. Noﬁftl_llfs'l;'akhan M.K.
* S/o;Sued Koya
kakkada FHouse, Androth .

_ ammed I asim P.P. ‘
S/o dave, Palathupra House, Androth

10 Abdu] Akbar
S/o Subair
Pandath Puthiya Pura House, Androth

1. Mujéeb Rahman
S/o l:brahim
Aliyathara House, Androth

sim Koya
mathi House, Androth



13.

14.

15.

18.

19.

(By Advogate:

19

Mohammed Hassan

~S/o Kunhi Koya

Ayenamada House, Androth

Mohsajmmed Abdusalam T
S/o Abusala ,
Thecheri House, Androth

- Muhammed Rafi

S/o Nalla Koya K.
Poodamkakkada House, Androth

Muhammed Kassim
S/o Koya
Shaikkinte Veedu House, Androth

P.P . Koyamma
S/o P.K .Kidave
Palathupura House, Androth

Muhammed Khaleel

S/o Abdulla
Aliyathara House, Androth

Muh_ainmed Basheer C.P.

- S/o Abdul Khader
- Cherikkal Puthiyapura House,

Androth.

Mr.S.Radhakrishnan — R1-4)
(Ms.Rekha Vasudevan (R5-19)

Réspondents



16. QA 3012013

I.  AuakoyaT.V, age 44
S/o Koya Thankgal T,
Thailath Vallyal kattu
Andloth Island

2. Sayeed Koya age 43 .
S/o Koya Kldave Allyathara House,
Androth Island.

(O]

Mohammed, age 54
S/o Shaban, Biriyammada House
Androth Island.

4. = Yousal, age  60 |
S/o Ahammed, Kandalath House,
Androth' l'sland

5. MU_]CCB Rehman age 35
S/o: Koya Kalachetta House,
/\ndloth lsland

6. /\bd'Ul'Nasal age 38
S/o:Nalla Koya Kunnashada House,
/\nd1 oth Island

7. \/Iohammed BdShGCI age 37
S/o chool Allyathara House,
/\ndxoth lsland

“‘..
'!

/\ndlolh Is and

- 10. Noulal ag,e 43

S/o. Koyamma Koya Thacheri House,
/\ndxoth lsland

1.




13,
14,
15,
}416._ ;

17.

| 19.
20.
| 21.
22..
23.

- 24,

v And1 otthsland

v"JaIaI age 377
o S/o Kunmseedhl Palathupura House

Andlolh Island

I'alook age 49

S/o Koyamma Pocha]am I-Iouse
Al d10t1 Is and

‘du{' IIassan age 51

S/o I-Sayeed I\/Iohammed Thacherl Moosathada House,
Andxoth Island

“Mohammed 9 1yaudden age 33

/ oh_ammed Neelathupura House

S/o Sayeed M

.' mmed, Kunhali Housé, :

age 33 . v
‘ ddmkakkada House

| R @acI‘I‘_S‘eeI_Swf'age 46




25,
26.
27,
28.
29.

30.

32.
33.
34,

35,

R T RITT

hiyanalakam House,

néd 'vKandalath House
Andloth Island;f‘f, ‘
Mohammed -S 'le;—:m age%42
Vohammed“Kunnashada House,
Andlom Island

(Jafoo1 age 41 A
S/o lhangu Koya Pentamveh House

And1 oth Island

Slddceque i age 43
S/o Kidave, Modlyothada IIouse

| Andloth Island

@hanavas age 33
S/o Kunhi Koya, Pochalam House,
Andloth Island

And-x oth I"slan" -

S/o Hdm7a Koya Allyathara House,
/\ndlolh Island';; |

Mohammedv JBasheer age 39

Andl oth Isiand‘. N




42:
43.
44,
45.

46. -

37 | |
 S/o'Abdul Kader, Bellchetta IIouse 4
‘Andxoth I%land o

38. Kunh]scethl age 47;5
39.

40,

41,

23

Mohammcd Salecm age 33

. Sto: Koyamma Kanmpura House,
_ Andloth Island

Shamsuddeen age 33

S/o /\boo Sala, Lavanakka] House,

.Andloth sland

Yacoob age 45

~-§/o Samddeen, Kunnaéhada House
‘ ‘Andlotl Island

bdul Jabbdr ag,e 38
9/0 Sayeed Mohammed, Kannichetta House,
/\ndlot_h Sland :

lamal age 41

S/o Sayeed Bukan Bldumkattu Bilutheth House,

%a;ma Bceg m-, age 29
D/o \Iallakoya Lavanakkal House,

i




48.
49.
50.

S50

53.
54,
-55.‘-
56.
57.

58.

i 42: L

Hasscm age 39
S/o Sayeed Bukan ‘Matharapura House,
/\ndxoth Island

Mohammed Saleem age 38
S/o Yousa "1alllath House

Mohaml ;‘Musthafa age 36
S/o ookoya Neganmada House,

: /\n(holh [sland.

Koya, age 36

- S/o Attakoya, Mathil House,

Ahdifoth ”Island. |

Kamll age 41
S$/o0.Muthu Koya, Palathupura House
/}ndnoﬂw lsland

S/ Seelhl Koya Lavandkkal House
/\ndloth Island '

Sakculya age 32
S/o | \/Iuthukoya Bilutheth IIouse
/\nd]oth sland

Salih‘ageﬁ
S/o &umkoya /\ynamada House,
/\ndloth sland ‘

S/o Sayoed Mdnammed Palllyet House,
/\ndloth lsland

-%ayeed' Mohéimmed age 42

$/o Kasimi, Aehadapurakattu House
/\ﬂdl()lh Island

/\nvcu Hussam age 29
S/o Pookoya Kunnashada House




.60.

0l.

| -’S/o Aboo Salah Pelumpalll House
‘Androth Isvlaljd .

63.  Mujeeb Rehman, age 37
S/o.Sayeed Buhau Karakunnel House
Andtoth Is]and

64, Nou[cl K, agc 33
S/o Nattaya Koya Cheriyadam House

65.
o‘ya_mma Kaxakkada House
'Joth Island

- 66. Shamsu Shumoos age 34
Slo Chenyakoya M., Pentamvilapura House
: Andloth Island

bdul Naser, age 308

67.
6t_tiathattu House
| 68. :.ghulla, age 33

Hy.a,f‘Nallav] House

69. Iblalhul ah} age 30
- 9/0 \unlnsethx Pelumpalll House
_ /‘\ndnoth Island

70, 'Rlyas agc 29.

a P ‘% Pentambellpura House

71. S _ _
';‘Pia;ﬁldathu Lavenakkan House



72.

73,

74.

75.

76.

77.

78.

79.

80.

ig/o ookuttyM Mat_hleouse

Andxoth Island

'Mohammcd I—Iassan ge 37
,S/o Sayecd Mohamme

:’Achammada House
Androth. I%land -

Shamsudee‘ ,,age 32;.§.: o
Slo Muthu Koya K. Nellal House
Andloth lsland -

Mohammed Naseer ége 28
S/o Muhammed Pentamvelipura House

' Andloth Igland

Raulath Beeg‘um age 29
S/o Thangakoya, Arathupura House
/\ndmth Island

Fathahuddeen agc 38
S/o Kldave U K Makket House

9/0 Al 1ammaﬂiya Jabalpuna House
Andloth Island

5/0 Yousaf_ Methaxa purakatte House |
Andloth Island.:




88.

- 90.

- 92.

&3.

86. 1

87.

91.

94.

95.

| /\ndloth Is]and

Androth Isl'

27

/\ttakoya aée 49
S/o Yacoob, Allyathaxa House

' /\ndxoth Island

“athiah lla, age 34
9/0 Sayced Mohammed Pa]llyett House
Andloth I%land :

Bashcel agge 55
Hwachcn Moosathala
/\ndloth ]sland

Mohammcd Falook age 33
S/o. Nallakoya C.L., 1a1ampa111 Makket Housc

_ /\ndloth I%land

;a,v Moosakada House

Salccm agc 31
S/o Seethl Kalakunncl House
/\ndloth I%land '

Mohammed. Kasxm age 33

'avanakkal House

{:Hssain, age 41 _
%/o Sayecd Issmall Kandalath House
/\ndloth Is and

'Sabn Khan dgc 33

Slo: <oyammal<oya "Thattampokkada House"

J

\ ar1 . :Ro,d‘a_iml{akkada' House



96.

97.

08.

99.

100.

101.

102.

103.

105.

106.

107.

v/\kbal C ‘agc

o T i
v » e

28"

Mohammed Miusthafa age 42
]*dayakkal House
Andloth ]9]and .

Navas, ag,t 25
S/o Hussain,; 1 hahira Man21l
/\ndloth sland

Shanavas agc 33

: ?/o Shalafudeen Mathil. House

ndxoth %land

Ildssan age 33
%/o Secthl M Lavanakal House -
/\ndloth Island

Mohammcd Basheel age 42
S/o You%af Nellal House
/\ndroth I%land ‘ '

:e 36 -
\ Kunna%hada House

Zéinul Abld dge 26
Slo Kldave K., Palliat House
/\ndxoth Island '

Muthu 'Ko'y'a age 39
S/o Kunhl Seethl ‘Makkette
/\ndmth sland -

| Mukhbeel, age 30
muigkoya, Kerakkada House

age 27
9/0 Koya,,,__l fave M.P. Pandathupma House
/\ndloth Island



109.
110.

111,

.2'9

_ge. 27
' '”Pandathupura House

S/o Sathax Kanmpu House
/\ndxoth Island FA

Jala] age 49 _ '
Slo YousafP.. Moo_ mpura House
/\ndloth ]s]and '
Kndavu age 55

S/o Indeen'M. Blrlyammada House

o /—\ndloth Island

112.
113.

114.

116.
117.

118.

Kndavu age 59'

“Slo IrJab Mckkat House

/\ndlolh Island

.Mohammed Salahudheen age 26
Slo Koya TP, Kandeth House

/\nd oth I%land

hak_ee’r, age 22
e_'-t_lgfii, Makket House

“A lthaf age 24
Q/o Jamal Mayompokkada I—Iouse

4 /\ndloth I%land

/\bdul (Jafoox age 28 |
S/o Nallakoya [, Bappathiyoda House
/\ndloth Island.

Mohammed Yathlya Khan age 23

- Slo-B: ShEGI 'K_fﬁ,, Mathil House

Kunmkoya ag,:eiBS

Slo Ahmed Ponmkanﬂ House

/\ndtoth Is]and



120.

125.

127.

129.

-

/amul /\bld ‘ag ge 4

Slo’ Asgamcn ‘N. P Kandalath House,

/\ndloth Island

\/[ohammcd age 50
S/o Abdul Khadel Kaval Chetta House,
/\ndloth sland T

/6.S .,tﬁ,i}égn}]aghada"‘l—10use,
/\ndlolhlsland D

Mohammed Aboo Salih, age 37
S/o Musthafa, Ammelam House,
/—\hdroth Island.

Koya age )7
S/o Sayeed Moha‘mmed L avanakkal House,

- /\ndl()th lsldnd

Mohdmmcd Rafeek C.P., age 38
S/i.o %ay'ccd Chenkka] Puthnyapuxam

S/o Ukka%:,Bllutheth House,
/\ndloth Islané

Mukbcel age 28
S/o, Majeed L, Pmumpalll House,
/\ndxoth I%]and

Rashccd (han age 33
S/o KJdav_c?/\ Blyyadachetta House,

/\ndlolh,lsland.; ;v

Rahmathullah age 31
Slo Koyamma IK.P., Bappathiyoda House,
/\ndloth [and

Mohammcd l\amm age 30
S/O'Nallal\ ) \/az_l<ennaslwada House,



133.

134.

: : S/o _Kldavc;:*v /

Mohammcd szal dge 38"
P Kandalath House,

jT.M , age 38
y Mal ket House,

g/o Kldavé Po.ovadakkattu House

Androth Island

135..

Mohammed Saleem age 31

- S/0 Hassan Kunm Key1yoda House,

o /\ndloth I%land

e .S./o Aboo Salch Kavalchjgtta House’}
"138.
}139;

140. R

141.

‘ 142.- : ‘

143. N

K‘oyamma age 47

S/ _ycimma Karachetta House,

'_ Anéroth Island E

Abdul A7eez Khan age 41
S/o Mohammed Blrayammada House,
Andtoth Island '

ShamSUdddeen age 32 :
S/ S'ﬂdeeque M P, Pazhayakamkattu House, ,
ndroth Island. ,‘

age 33

A [,melam House,



145.

146.

149.
150.
151,
152.
153,
154.

155.

| 1d1 oth Island_, B

Mohammed Iqbal age 38
S/o Nallakoya P erumpally House,
Androth Island. '

Pookunm age 56
5/0 Yousaf - Iay Bappathlyoda House,
Andp,oth Islandiv'?- .

Moh n'med Basheer age 38

S/o K1davc A Mayampokkada House,
/\ndloth Is[and

Chcnyakoya age 36

S/o Kunnikoya . P., Thacheri House,

‘ /\ndx oth Island

Nasecmudheen K S P , age 28
S/o Abdul Khadcr F Karachetta Sarommapura House,

Kunhxbl aéc 46

S/o Kader Pel umpaill House,




163,

156, ¢

157.

158.

Slo’ Sayecd K., Kunn Tadé House,
/\ndxoth I%land S

159. 'Mohammed KUIaIShI age 25 -
Slo. Sayeed Mohammed Karakunnel House,
/\ndloth Island

160. Snaj, age 47

‘ S/o Kidave K. Kunnum'pwa House,
_ /\ndloth I%]and

161. Mohammcd Rafi; age 31
' S/o Ham/a Koya K., Pathummapura House,

162.

- lo4. @aJecd Mohammed age 54

9/0 Kldavu Poovadakkattu I—Iouée

165.' o
":l:'hac-liex'i House,

ya;-P.,:;T'hacheri House,

167. VYakoob age 40 | -
S/o Kldqu K' Ammelam House
/\ndtoth Is]and:; :




!«gﬁ%‘ s L"%\'

168. Mohammed Ra'fec age 42
: S/o Koyam '-akoya Mayampokkada House,
/\ndloth 1sland

169. \/lullakoya age 47 : : -f'.:
5/0 Mc\]eed K._ Lav nakkal House,

- 170.

/\'ndloth Island

171. Mohammcd Kasun age 46
S/o Yousaf, Bappathlyoda House,
/\ndioth Island

172, Kadeeja, ag,e"'sf |
D/o Kidave K., Thacheri House,

/\ﬂdl()lh Island

173. MLl“c\blv‘:agQS"l

Applicants

1. 'l".hc /\dm'fmstx atox
: /\dm]mstxdtmn ofthe UT of Lakshadweep
K avax cthl.‘v6‘82

/\gricullurc
*chp Kavarathl 682 555

Dcpan 1mem




(By AdvocateMx

17.

9/0 /\b

;S:_Radhakl 1shnan)

OA 302/2013

Jaﬁel age 35
Slo BabUJan Pannethechetta House
Amlm Island

Abdul]a Koya ge 50 .
ko"a i-I\/Iallka House
/\mlm Island '

Nallakoya f'age 40
¢ ulla Koya Puthoya Kanniyam House

PR 53

.i%_,fage. a1
[ed,_Kdmbam House

/\m‘xm ]s.lanvd“

]abbcu P C age: 36 A
'S/o Cheriya Koya, Pu1akkachetta House
/\mml lsland

Respondents

Applicants



- Versus

:"l hc Admmlslratm

1.
./\dmmlsucumn ofth of Lakshadweep
uKavam'thl 682 5'?5: ‘ ‘

2.

AdmmJSUat]on‘ofthe UT ofLakshadweep
Kavaxath: 682 555 '
3. Dlstrlct Panchayat

Amini represented by its
ercutiveiOfﬂcer

4. Village (chcp) Panchayat
Amini Island répresented by its
Executive Officer. g Respondents

(By Adj\):cz)c.a-'lfe_:_&MriS\._I;{é'dhgkrishnari/M/s Sheriff Associates)

18 OA3baa0

I, Aboobaker P, age 4]
Q/o Kunhlkunhl “Pallam House
Kavmalhl Island

2. Muslha fa B K age 45
Slo Sayced Bakakada House
l\'wanathl Island,” +

3.

4. AbdulNaz
S/o Chc iya \oya K /\ympura House
Kavaxath] Island

5. 'acoob 'K P' age 4]

5/0 Kidave U P Kumpapepwa House
I d\/aldlhl Island '




I1.

12.

13.

18.

};:n.l?.,' age 34

I\/IUJ(:‘Cb Rehm"
foiAll Uthampokakada House

l\/lu ceb Rehman- B, age 30
S/o lhanaal\oya Bnekal House
I\d\’dldlhl Island :

Sd}lll’la P agc 32
.D/o Alr /\ladam Poovmoda House
I\a\/clldlhl Island

,'Bashecx P I age 44
oh'ammed,.Palllpula Puthiya Illam House

%/o l\/l

Kavalalhl Island

Salccm A I) 8 aoclz 34

“Slo. l\/lohammcd C.P. Athampapepura House

Kd\/cll’llhl :sland' :

l\/lohamm‘:"d 1 ssaln P.A., age 29

S/() l\/lulhu Aynepula
Kdledlhl Island

g/o /\hmed K.ammmada Kadapurathaba House



20.

21.

22.

23.

24.

25.

27,

28.

29.

30.

#;.i?"i‘wm«' I &za

38

Kavaxathl Isl‘and'

Mamkfan ( P age 30
S/o Abdulla A, Kuttltapepura
Agatti l%land : S

llxddyathulla S. M age 36
Slo, Ham/ath B. K. 5 Subalda Manzil
Kavaldthl Island

/\nsal.-P.P ‘agef3
b/o Chel iya’ Koya K. P, Paklchlpula
Kavalathl Island :

's'uhm';m 1<"P' ‘age 38
S/o KlddVC U.P. Kuttxpappepuxa
]<°1Vc11a1h] Island

dCOOb C P age 40

Ka\/dldlhl Is]andﬁi .

/\uakoya B aéé 41 .
bacl HMI Birekal House

M ohamme

S/o Ka51m ' Kunnamkalam House




32, Mohdmmed Raﬁ p-;
%/o Lhcn 1ya Koya P;
Ka\/dldlhl Island

pe 38
i ham, Pulipinnakad House

33, Pookoyd P, P dge 4
- S/o Babujan M Puth1yapu1a House
Klltan ]%land :

34, Ilussamall K P ,age 33
S/o Muhammcd C., Kuttlthayapura House
Kavaxathl Island

35. Sulalman M age 37
S/o Hamzath M. Maldanoda House
Kcl\/clldlhl Island

36. Ka]a llussam C age 37
S/o, /\hammed Khan T.P. Chungam House
Kdvaralhl Island '

Eehman TK age 38
ikad. House T
.1alhl I%land

37,

38. - \/Iohammcd Shaﬂ K.P. , age 32
S/o @ayed Poo A; Kakachlyapma House
Kavanathl Is]and

39. \/Iohammed Raﬂ B.;age 33
S/o'/\uakldavc T P Beeramhoda House
40,

41,

42.




,"5\."(‘2\, "L 4J(\(

S/o Moh, ed T, Aljia'ha‘t:hakepura House
Kavamthl Island ’

46. Qlﬁl'"thldhe"cxi‘, agé 24
S/0,Ali A.; Poovinoda House
Kavamlhl Island ' Applicants

(By Ad\{o'c'a'te.:' M. K-'._’_B.Gangesh)

Versus
I xmuatm
onof the UT of Laks 1adweep
"7'555
g
2. De‘p‘,glmcnt ol"Agncultule
UT of Lakshqdwccp
~ Kavarathi: 687 553 xepresented by
711_'_ tl)ncctox 1
- 3.
4.
5. \/'i'l“l."é' uc(D\vcc p) Panchayat

"__and represented by its
f Respondents

j‘ie'c_btta House



4. P, SuaJ age 31
S/o Abusaia, Putjlyalllam House
Amini Island.

5. KK Razak, age 27
- S/0.K mdcnkoya KunmyatamkakkadaIlouse
Amlm sldnd

» S'/o Ahamud Pallam House
/\m)m ]sland

7. K L Moosa age 44
- Slo /\ttakoya Keelachely House
/\mlm lsland ‘

8. B. Kasmlkoya abe 42
S/o C hcrlvakoya Balapp House

$/6 Abdullakoya, Madam House
/\mnm s]and

11. Pookunh; :
Sto T.C. Yousaf I\lummahal House
/\mmx lqland . | _ Applicants




21, UA 326/201.3

Savad 1 K ag,c 40

I
“hirinikkadu
2 >/ age
b/o 4amzalh K I lllpula
J\avalathx Island
3. /\boobackel P, K age 34

S/o IFathahulla,; Pulcenakeel
Kavarathi Island.

4. Jcimng'cm A. P , age 32

S/o Hameed, /\llapuxa
l\avamtm lsldnd

T:—;n 13 agje L35

: /llKBGangcsh)
Versus

L 'I hc /\dmmlsucltm
o /\dmnmsllatlon ofthc-: UT of Lakshadweep
: Kavcnathl 667 555
, S
2. IDi e clgtfor 0 I‘ A}’za}nghayats
Departiment of Panchayats
n ofthe UT of Lakshadweep,

Science & Technology

3.
[eryitory: of Lakshadweep
ath 4,687 555 |
_lcplescmcd by its Dnectm
4. \/l”aLC \chcp) Panchayat

I\avaxalhl Island represernted by its.
B \CCUU\/C O ﬂccx

§ P hakrishnan)

Applicants

Respondents



22. (;.)A:'327/20'l§;"~3'5’

b, l nook aoc 40

S/o \/ P Résm
Kd\’dldlhl ]slan‘

(By Ad\’OLdl" Mr.K. B Gangcsh)
Versus
I The Administrator

Administration of the UT of Lakshadweep
Kavari-ithj—_é&j? 555.

2. J)ncuor @1
Dcpar
-/\dmlmsu :
K_a\ 4_1}_(1_1111—36

on' of the UT of Lakshadweep,
82 555.

Department of Environment & Forests

3.
Union Territory of T.akshadweep
Kavarathi-6827555

4. Village (D\vocp) "mchaydt

Kavarathi [sland lcplcscnled by its
1 \C(Llll\’C ()chcx

(By /—\d:'\“’oéai M, S:.%Ili{axc‘i:,l}él@i shnan)

23. ;
I .
5/0 \/1ohamood del Chendipura,
Kd\/dl athi N
2 Sain 'l--l:amcc'd'.'P' P., age 39
Slo-Aual K.D. Pokcua Chepura House,
l\d\' Ildlhl '
3. Molmmméd K P.age 35
P, Kaxutholapua House,
4. /\ dulKaiden agc4

Pallam House,

Applicants

Respondents



45

5. ;
ippadam House,
(By A
Versus
I Thé’Adnf_diﬁi-stréfor N
"~ Administration of the UT of Lakshadweep
Kavarathi-682 555.
2. _ED:iiéc.fdr ()fPaIiClwayats |
Depmtment ofPanchayats
3.0 fE cl ucat ion

Dllectoféle of Bd uuatloﬁ
Admmlstmuon of the Union Territory
of I.,algsbadweep, Kavalathl 682 555

4. Vlllage (Dweep) Panchayal
Kavarathi Islarid 1eptesemed by its
~L>\cumvc O mex

W/o Raum;Re
Su DCl\/lSO d

o

W

‘Applicants

| Respondents

Applicants



(By AdVOCathI

25.

‘:Admmlstrat-loﬁ ef the UT of Lakshadweep,
Kavaxathl 682 555 -

lhe Chlef Lxccutlve Ofﬁcer

© District Panehayat Unit

Kiltan, Union Territory
of Lakshadweep-682 557

(By Advocate: M"rﬁ_{s.iiédhakri’réhnan)

OA 331/2013

' sam KC age 34

8/ @ayeed Mohammad AM.

Kamy nehaua (IIouse) Agatti Island
UTof akshddweep

W01kmgas casual labour erin the Department of

Smence & T eehnology, Agatti, Lakshadweep.

lyde1 P L
Slo Sayecd Buhan Hay U
Po‘kkathappada (House) Agatti Island

W01kmg as ca ial labourer in the Department of

Smence & 1 cchnoiogy, Agatti, Lakshadweep

Respondents



L7

Applicants

ékose, Sr. & Ms.Daisy 1.Daniel)

2. Chaupmson
Village (Dweep) Panchayat Agatti-682 557.
3. .Chanpexson

' Vlllage (Dwecp) Panchayath Chetlat Island-682 554,

4 'The Jumon Scxemlﬁc Ofﬁcel
' _Depaltment o c_1ence & Technology
Chet at 682 |

y izmentlﬁc Ofﬂcel
Depallmem of 01ence & Technology
| Agam 682 557,

S. The Jumoi:v.'

6. Dlrectm ofPanchayath
Depamnent of Panchayath . :
Ka,\:{alza{thlﬁ: 682 555. R | Respondents

(By Advocate: Mr.S Radhakrishnan for R1,4,5 & 6)

Applicants

Versus



;aksihadweep v

Dnccloy [ 5. -
Umon lem akshadweep
Kavalam

™o

3. Sub D1v151onal Ofﬁcel
Kiltan Islcmd Umon Texr1t01y ofLakshadweep
I\lllan o o

4. Dircctt)r c
Services, :
Ul of akshadwecp Kavalam

(By /\dvocatc \/Ix S Radhaknshnan)

27. {)?/:A\?’ 344/20 ; 3 :

I KassimA -~
Sfo.Atdkoya P.P
/'\'H )‘ii—u'hara House, Andrott

2. Jalal'uddm N -
‘<0y'1 NP
mé}c}a _liqysﬂg, Andrott :

Mohcu ned Hassan CE
S/o: Kunhlkoya SVP
'luda).{a:kkval,_H;ouse Andrott

(OS]

4. M Shammed ;I;{a{feekv CK
S/o Koya K.C
‘Chfe'.ri.y,a 'Kal_(kanal House, Andrott

3. M()hdmde Kamdluddm M.K
S/o %hihabuddln Pookoya Thangal
M an’akkq(la Flouse, Andrott
6 h,ééii C
use; Andxott
7. \JOOllill‘ Ilassan A

S/o Nallayalcbya U K

Respondents



Applicants

/\dmimstmuon ofthe Umon Territory
ol"L kshadwcep, KanJE\tll - 682 555

Dncctm ol P anch"lyats

Dcpfutmcm ofPanchayats
‘Administration of the Union Territory
ofI akshadweep, Kavaratti — 682 555

~o

3. Dcpaltmcm ofh]ectncnty
Union lcmtmy of Lakshadweep
]\d\/dldlhl = 682 555

anlag?e (chcp) Panchayat

Respondents

28. OA 345/2()1

L /\yshomma ;
D/ollamsa l llacheua House Agatln

BecfalhummmP \/

2.
[9fof 'asmli Koya PL'tl anveed House, Agathi
3.
4,
3.
6‘ .



1.

50

g/o IKCasimi Koy!a C p
Poovmoda l*l-‘ouse Agalhl

S/d i .
Kunnathalam

HQQSE; A gathii

Nazer K
S/o.Kidave =
]\unmkatlm '1pada FHouse, Agathi

Sho(vkdthali'l\/ :
S/o.UmmerB3 .
l\/lalgayachoda lxllouse Agathl

dyLVV Mohdm mcd K

S/o Muthath
I athada House /\gathl

/\boobacl\m N.M
S/o /\bd'ul Rahman I

‘S/o Mohammed (oya
| ‘l\ada Housc ‘Agathi

Azhar C :
S/o. Mohammed Koya T.P
C hallakkad llouse Agalhl

/\ bO()dekCl K

i e it .
w2 Bk 2 (DT RV



24.

27.

29.

30.

'Koya P

5l

M uhammcd Koya B
Sko.Koya =+ 5 e
Bn\/cuhablvoda I lousc /\gathl

NJILCSJ M. l
D/o.Abdulla l\oya K |
M()ollnaliwl\algl\qgiq lIousc—;, Agathi

S/o KLmhlkoya : -
; oda iouse /\galhl _

l\asmlkoya (I
Slo. /\bedekCl Koya
Kamalmalmlyoda P xthlya Illam, Agatl

/\DO()dek’ r LJ

-S/o /\11 M ohammcd

Um c1hod"\ H()use /\oathl

Findunbi M
D/o AtLakoya



(OS]
SN

34,

35.

36.

37.

38.

40.

42.

43.

FI0.

52

SQhﬁcm s
S/o Ma]ccd

Saycd \/lohammed I
S/o.KalidP "
l llallouse /\gathl

Naseer l P
S/o. l\/lulhalll
l hekku PuihLya Illam Agathi

chucl U
S/o.Hamza U
:Ummmcrodachetta House, Agathi

Sycd Mohdmmcd KT
.S/‘_(;);_..Aboo Sdla I

S0 Fathahdlla
Blya%hdblyoda House, Agathi

ll’Udl()mma l P
D/o.Abdul l<adel koya P.C

‘44‘,‘

d ckkyl uthlycullam /\g,athl

bz .,.-uf \ TN



47.

48.

49.

50.

51

Cher'lya Koy

53

Koodam Hou%c Agalhl .'

Shqwkalhall
S/o:late Attakoya
Sailaniyoda House, Agath

N’is'sam'u:dhc'c:l:i'\/ K
S/o Hamza C.K (Lau)
Vadak chla Ham, Agathl

a AK 2

S/o Kasml ‘f'jlf ‘
Chacha]al\apqda Ilouse Agathi

I
decd Mohammcd I<

S/o Yousaf

Applicants



Respondents

Umnid l"ardokiithaﬁ
S/o.Aboosala
Malikakal 110use Ammu

P. A Saycdah .

Stoit am/akoyan '

Puthlya Asharoda House Am1n1
Rah‘math Beégarn ' :
D/o Ahamed 4+ Malikakal House, Amini

Ahamedkoya
S/o Koyal<1davu ‘Surambi House, Amini

lel)’dbl P (,
D/o /\mhukoya Pallxyachetta House, Amini

Applicants

. :%:;-Ve'rsus

lhc /\dmm:shalo' ‘




1.
’ O!fﬂcel 682 555 Respondents

D/o Kunh1kunh1 T
Palllcham H()usc Kavaram [sland

1_.i~ B Lo :"-:

p/O Abdurahlman
Ay ' :'"L"",?:Kavaratti Island
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'!1 [sland

éadmath VM-
D/o.Valiya /\bdmahlman
Vadakkumelachadam Kavarattl [sland

11, ahlyambec T P - ‘i
D/q Ahammed KpP
T"Bottathapuxa Kavarattl Island

12. Beefathumma B
D/o. Aboobacker ,
Beeramthoda ‘Kavaratti Island

13, Rahmath Beegum P.P
D/o Attal K.P
P charachepuxa Kavaratti Island

14, I\'/Iaijénath ,
D/o Muthu Aynapura
: '}"”appepma Kava1att1 Island.

1.8 Gangesh)

o f"\%;éfl‘sus

PRIPRPS ;o

I The Admlnlstlatox
Admlmsnatlon ‘of the Union Territory
ofL akshadweep, Kavaratt1 - 682 555

2. Dnc,cton (%cmces)
Admmlsuat;op ‘of the Union Territory
ofﬁldakshadwéep (Secretamal)

U ion’ }I‘elnl_t ry of Lakéhadweep
KaVarathl lcp;esenled by the
Dxrcctox of Induslnes :

(By /\dvocate M. S Radhakrlshnan )

Applicants

Respondents
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I
2. Alte e
' S/o Muthukoy coo h
Surambi I{ous“,"Amml
3. Anwar Hussam
D/o.Essa .- e
Kouapura llouse Am1n1
4, del[ha Beegum
Dio, Sayeed Abdulla Koya
Belx House Amlm L
5. ,Hdmeedathbx 'f
D/o. Shaikoy4
Monakkalldohetta House Amini
6. H"éssdihar'
So. Mohdmmed
/\llmmecheua House Amini
7 ERE I
'Hé!g'ti;:o;}'-:lo'use,_Amini.
(ByAd B Gangesh)
Versus
| He Adminisirator
Admlmsuatlon of the Union Territory
il akshadweep, Kavaratti — 682 555
2. D""ectox of l.anchuyats
3.

)/
Kavarathn mplesemed by
D;L’eo‘lor of'lﬂ,ducatlon - 682 555

Applicants



oo Ty dok WS AR e

Respondents
2. Abdul Hassan ‘
S/o.Attakoya' i U
,Kalthatt Ho{u‘;s" ‘é;‘e\-‘nd_rdt;f; :
3. Sayed Mohammed
Slo. ‘Aboosala:. :
~Karachetta House Andrott
4, Mohammed IIussam |
9/0 Mohammed ,
‘Bappathlyodé Hrouse Andrott
5.
p-,.);f\.néii;rbtt_. | ‘ Applicants
(By Adyse B Gangesh)
’ 'Versius :

1. l he Admlmsltyator
B ir 'Stratlon of the Umon Territory
: Kavar‘attx 682 555

'Andrott 1sland a;épreSented by its
Executwe'fo‘ ier - 682 554 Respondents




33.
I.
2.
3.
'Kumanattlchetta : Andrott
4. 'Yousaf

Slo.Pookoya . i '
Pulhlya Fddlyakkal House Amini.

(By Advocate:.: M :'K B Gangesh)
V_ersus

i

1rect’or of Panchayats
D partment of Panchayats

Applicants

Respondents



Mansoor Al, :
S/o. Muthukoya

vPenlamvehpuld House Andrott

Mohammed Téiisal
5/0.Siddeeque. -
Makket llouse' Andrott Applicants

(By Ad:fv'ji‘)'eateféi Ml;. .B"Gangés;h)

(By Ad"v',oAC'g,té“::M'f

Versfgs |
lhe Admmlstl ator

oFI akshadweep, Kavarattl — 682 555

I,)epartmcnt ofAmmal Husbandry

'Vlllage (Dw _"p) Panchayat

Androtl Island represented by its
E xecullve Ofﬁcer <682 554 ' Respondents

S' [ﬁéﬁl]ﬁ}ikt"js_hnan )




.}‘

4. K P Honuakoya R
S/o.Aboobacker ¢ .
Kamalmalmlyoda Puthlya Illam House Agatti.

5. K. Showkathall L
S/o Sydubukhan
vKondmoda House Agattl

6. B Sharafudhcen ,
9/0 Ummer Ella L
da House, Agatti

7.V K‘Mohamfﬁe'd‘ll\‘/lﬁktsﬁér ,
S/0.Abdulla Koya |
Vadakk Kunnmamel House Agatti

8. /\bdul Rdhundﬁ;:
S/o 'D'lddceque

ouse‘, Ag,atu_ Applicants

_f the Umon Territory
| Kavarattl - 682 555

’pj:{Panchayat
ptesemed byits .
cEr — 682 553 : Respondents

Agattl Isla
I~xecu11ve

<
L)
-



Vexsus A

1. T he Admnrﬁstrator ,
Admmlstxatlon ofthe Umon Territory
of L akshadweep, Kavalathl 682 555.

2. T he. Dnector (Servnces)
Admmxstxatnon of the Union Territory
of L. akshadweep (Secrctarlat)
Kavalam - 682 555 :

3. Dcpartmenl Qngx 1cultu1e
Urion Ienllloty of Lakshadweep,
Kavatathl. 682:555. "
Repxcsented by ifs Dnrectox

(By AdvocateMl Re{dhakri‘;shnan)

I

37, OA .3‘5?5/26,15..2 o

1. MuthUkoyd ! ,
.S/o Shalkoya

é;,'"/;\;?hdrott.
Gangésh)
v Versls

_ f the Union Territory
oi Ldk;,hadweep (avarattl 682 555

Applicant

Respondents

Applicants



4, Ianlage (Dweep) Panchayat
“Andrott. Island represented by its '
E xecutlve Ofﬁcex 682 554 Respondents
(By Advocate Mz S Radhakrlshnan )

38, ()_A 356/2'0..1.,;,; )

L. llaJaxommabx o

Applicants

n oflhe Umon Territory
] p, Kavai attl — 682 555

'v.i ITage (Diwe p) Panchayat
Kalpem Island represemed by its
'h,xecutlvc\@f'oen _682 552 Respondents




10.

12.

13.

_S/o Kasm' T"oya

/\bdul Lathecf
S/o.Pallath Kunhx Koya!
Nenempappada House, | Kalpeni

e

Attdkoya o
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‘oya
Jouse, Kalpeni

15,

16. Hajlrommabl
D/o Kasmn Koya |

Panchayats

Departmeni )
n ofthe Umon Territory

Admmlstlat

Applicants



e

©6

Abdul Lathésr
Keela Vlllattom Amm Island !
Lakshadweep S

(By Ms.Shahna Ka_l‘rth;i.keyan)';j :

V€ISUS ,
i
l. Vulage (Dweep) Panchéyath
Affini; Island
.Repnesented by the Chanr Person
Pin = 682 552 g

2. -Semelaxy ;

Dcpaltment 6f Panchayath Kavarathi

‘Dlrector :

E mploymem and Trammg
Umon Terr 1101y ofLakshadweep
Kavarathl

(S

Amini; léland Lak dweep :A_

cate M% @hahna Karthlkeyan)

l.

Respondents

Applicant

Respondents

Applicant



42. OA 362/2013

Rabeehathulla B.P. aged 35 years
S/o. Mohammed Koya TN.,

Labouter, Klltan Remdmg at Vallyapura House,

Kiltan Island

(By Ad\’ocate S}:i | PV Méhé:ir_ffan)

2.

' Versus
Thc Admlmsu ator

UT of Lakshadweep,
'Kavaraltl 682 558,

Llec;ncal lesmn Kav‘arathy.

.Dnector of Panchayat
Dep: ,nl oi Panchayat

Dlrectorof Panchayat, |

Respondents

Applicant

Respondents

Applicant



4.
Respondents
[By Advocate Sr1 S Radhakrlshnan (R1- 3)]
44. OA 364/2013
Abdul QUblSh 'Slo. Samul Abld P, aged 27 years,
Malikakal, Kiltan, U1 of Lakshadweep, working as
Casual Labourer, (L Stgck Inspectors Trained Labour),
Animal Huqbandny anment U.T. of Lakshadweep,
Kavarathl Lo R Applicant
ctor of Amma]':Husbandry,
& ‘ ~ 682 555.
Respondents

45. OANo 366/2013

. Mohammed Kasun
S/5; Sayced '
kahmpuxa HOUSC
/\ndlott
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3.
(By Advocate Mr KB Gangesh)
: *‘vér'sﬁ‘s‘f- o
1.  The Admmnstrdt@r _
/\dmnmstxahpn ofthe Union Territory
01 [ akshadwcep, Kavarathl 682 555.
!
2. The I)nreetor of Panchayats
'Department-o : nchayats
3. Ik dweep,)evelopment Corporation Ltd.,
Port Control Fower; Andrott — 682 554
I{Epresented by its Ofﬁcer in charge
4. Dlrectorate of Alt & Culture
Admlnlstxatlon oftlwe Umon Territory
of Lakshadw , Kavaiatti — 682 555.
Represented ts Dnreetor.
Respondents

ars,S/o Pookunni A.,

1.
“House, Andrott.
2. years, S/o. Sheikoya Thangal,

Applicants



ged 23 years,
'deth House, Andrott.

'Panchana rouse‘ Andrott

Khdll‘ agcd 32 years S/o Muthu,

' Pulcenakeel House Kavaratt1

Abdulban a&,edn34 years S/o. Hamza Koy,
MonakkalﬂHouse Amlm

:Sayed Koya aged 44 years S/o. Pookoya

Meelachen House Amml . Applicants

(By Ad\/ocate- Sl‘l K BI Gangi’,sh)

' “ :! Versus
I l hc /\dmmlsUatOl ,
Admnmstxaﬂon ofthe U‘mon Territory of Lakshadweep,
Kavaxam 682 555 < ;i
2.
3.
4. Vlllage (DWeep) Panchayat Andrott Island,
1cpresented by lts Executwe Officer — 682 554.
5. Vlllage (Dweep) Panchayat
Kavaraiti’ Tsfand ‘-?"epresented by its
Lxecutlve Offi '682 555.
6. ch&yat
eqthd by its
(By A hak’rlshnan)
47. OA3692013 ;' . i

Respondents



10.

12.

14.

15.

16.

Ed
/0. _Sayed> Mohammed,

years, Sayed Ismail,

}Iam/akoya ag,ed 52 years S/o. Koya Kidave,
(,hekkarakkad House Andrott

: ged 27 years, S/o. Kunhiseethi Koya,
drott.



Applicants

. Versus

. lhe Admlms,-ra or Lo
./\dmmlslratlon oflhe Umon Territory of Lakshadweep,
KavVaratti-682' 555 & o

2. .Dlrectm of »Pang:hayats
fDepanmcnt ‘a‘nchayats :
) oi '_tAhe Umon Territory of Lakshadweep, -

Respondents

..yeal S5 S/o0. Hamzath,

> e,: Kajvarattl
3.
4,
S.
6.



3

8. Ramla Bccg i ’ ;ij;iyears D/o. Kasmi,
Muthlb yod: Kay

9. ,
¢
(By Ad
i Versus
I The /\dmmlsu cuox
Administration ()Fthc Union Territory of LLakshadweep,
Kavaratti- 682:555.
2, Dncctox 01 } anchdyats
Dcpantmcnt of Pdnchayals
Administration 'of the Union Territory of Lakshadweep,
Kavarattl —‘-682‘555
3 Directorate ¢ Mcdlcal dl’ld Health Services,

‘Um()n lcliltox
Replcscmcd by its Dncctox 682 555.

4. .‘V.llll'ag;c (D_w ) Pa’nchayat
Kavaratti [sland, represented by its
Executive O’chu 682 555.

S. Village (chtp“) Panchayat,
/\ndnou;lsland rcpxcscnted by its

a0

I P Naseer, aged 35 years, S/o Kunhikunhi,
Pallicham 'l*'-lous?cf Kava?ratti.

2. I l Nascu, aocd 32 yuus S/o Hamzath,
Puthnyd Illdm Kchll‘dtll

(OS]

of LL ak%hadweep, Kavarathi,

Applicants

Respondents



Tt T R L e i S S L
. : "'."‘:‘v L

(By Advocate: Sn K. B (Jangcsh) ;r
Versus

l. l hc /\dmmlslrdlm

2.
wpncscntc d by "js'Dncctox
3. DilCCt(ﬁl of ["éh’é’liayats ’

Department; o,l? Panchaydls
Administration of the

Union lcmloly of lakshadweep,
l&avaldm '

)"_ll}’dnchayal

Vllld&(‘; )

T\/ludal«kly()dé I l() |
kadmnal'”'

dl(. l\/h

(By A@_':&ia KB (J: _

¥
‘Kavarathi — 682 555.
2. The'Director (Seiviees)

Administration ()f t'li'e UWnion Territory

Foe & -
Foe & 2%

Applicants

Respondents

Applicant



» 75

of Lakshadweep ( 85CC'1'etéfx‘iat),
Kavaratti — 682 555.

Department of Weights & Measurers

Union Territory of Lakshadweep,

Kavarathi — 682 555.

Represented by its Director. Respondents

(By Advocate Mr. S. Radhakrishnan) -

51.

OA 373/2013

Abdul Saleert, aged 32 years, S/o Nallakoya,
Ummerthakkada House, Andrott.

M.M-, M'O"hammefd [gbal, aged 37 y'ea‘rs,
S/o Migdad, Meelad Manzil, Andrott. Applicants

(By Advocate: Sri K.B. Gangesh)

l.

o

Versus

The Administrator,
Administration of the

Union Territory of Lakshadweep,
Kavaratti.-682555

Director of Panchdyats, |
Department of Panchayats,
Administration of the

Union Territory of Lakshadweep,
Kavaratti,-682555

Department of Science & Technology,
Union Territoty of Lakshadweep, Kavaratti
represented by its Director.-682555

Environment Warden,
Department of Environment & Forests,
Andrott-682 554. :

Village (Dweep) Panchayat, |
Androth Island represented by its _
Executive Officer-682 554. ‘ Respondents

(By Advocate: Sri S. Radhakrishnan)



52.  O.A No. 380/2013

Nasar P. Muhammed Nasar

S/o. Nallakoya,

Puthiyath House, Androth [sland .

Union Territory of L.akshadweep — 682 551. Applicant

(By Advocate Mr. E.C. Bineesh)
Versus
I The Administrator,

Union Territory of Lakshadweep,
Kavarathi Island -~ 682 555.

o

The Director (Services)

Administration of the Union Territory

of Lakshadweep (Secretariat Establishment Section),
Kavaratti Island — 682 555.

3. Director of Panchayats
Union Territory of Lakshadweep
Kavaratti Island — 682 555.

4, The Director

Agricultural Department

Union Territory of Lakshadweep

Kavaratti Islarid — 682 555.
5. Plant Protection Officer

Office of the Plant Protection Officer

Androth, Union Territory of

Lakshadweep ~ 682 557. Respondents
(By Advocate Mr. S. Radhakrishnan)

53. QA 381/2013

I B. Saidali, S/0 late Mohammed Koya
" Palliyachetta, Bandayam House,
Agatti Island, Union Territory of Lakshadweep.

2. K. Muhammed Rafeek, aged 42 years,
S/o late Muthukoya, Kattampalli Poomada,
Kalkkandiyoda House, Agatti Island,

3. K.G.Jamaluddin, Aged 40 years,
S/o late Ummer, Mariyathoda Kandawargothi House,
Agatti Island, Union Territory of Lakshadweep.



4.

77

TK. Sarommabi, Aged 36 years, D/o late Kuhhikoya
Keelaillam Thekkeelapura House, Agatti Island,
Union Territory of Lakshadweep. : Applicants

(By Advocate: Sri N." Anilkumar)

(V'S

' - Versus

The Administrator,
Union Territory of Lakshadweep, Kavaratti.

The Chairperson, Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep.

The Employment Officer, Kavaratti,

Union Territory of Lakshadweep.

The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

The Executive Officer/Special Officer,
Village (Dweep) Panchayat, Agatti Island ,
Union Territory of Lakshadweep.

The Deputy Collector/ASO, Agatti Island,.
Union Territory of Lakshadweep.”

The Social Welfare Inspector,
Women & Chief Development Office,
Agatti Island,
Union Territory of Lakshadweep. Respondents

(By Advocate: Sri S. Radhakrishnan (R.1,3 to 7))

54. QA 384/2013

.-

Ishaque A.C., aged 35, S/o. Junies T,
Bus Helper, District Panchayat, Kiltan,

Residing at Arakkala Chetta House,

Kiltan Island, UT of Lakshadweep.

Abdul Rasak K.C., aged 37,

S/o. Kasmikoya P.P., Bus Driver,
District Panchayat, Kiltan,
Residing at Kattichetta House,
Kiltan Island, UT of Lakshadweep.



Residing at Salfe Manzﬂ Klltan Island
uT ofLakshadweep Applicants

(By Advocate: Sri P.V. Mohanan)

: Versus

1. The Administrator, '
UT of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti — 6'82 555.

3. Chief l*xecutlve Ot ﬁcel
District Panchayat, Kavalattl - 682 555 Respondents

(By Advocate: Sri S. Radhakrishnan)
55. OA 386/2013

I Jahathali P.P., aged 33 years, S/o. B.C. Uduman,
Puthiyapura, Amml Island, Union Territory of Lakshadweep,
Pin - 682 552.

2. /-\v.‘lsmai_l, aged 45 years, S/o. Eassa, Andrati Yoada,
Amini Island; Union Territory of Lakshadweep, Pin — 682 552.

3. thalid.Unna;m,‘ agéd 40 years, S/o. Mohammed Puthumamachetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.

4, Moosa Peechandam, aged 38 years, S/0. Abdul Khader,
- Mannathachetta, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

5. Amanulla A.M., aged 33 years, S/o. Kunju Koorumel,
Amini Island, Union Teiritory of Lakshadweep,
Pin - 682 552.

0. Khalid A.P. aged 35 years, S/o. Alimohammed, Aliyachetta,
Amini I%land Union Territory ofLakshadweep, Pin — 682 55.

7. Jafeerulla P.C'., aged 25 years, S/o. Kidave Naduvatta Chetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.



Sy

11.

12.

79

Abdul SalamA, aged 38 years, S/o. Khader Thottanada,
Aminipura, Aimini Island, Union Territory of Lakshadweep,
Pin - 682 552.

Noorul I-*Ias‘sa:ﬁ K K., aged 38 years, S/0. Abusala Kochu Kannada,
Kallakakkat, Amini Island, Union Territory of Lakshadweep,
Pin ~ 682 552.

Jalal B.M., aged 31 years, Slo. Khader T., Bahija Manzil,
Thattanoda, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552. '

Najeeb A., aged 31, §/o. Kidavu T.C.,
Ayeshera, Amini Island, Union Territory of
Lakshadweep, Pin ~ 682 552.

Nafeesath U, a.ged 35 years, D/o. Eassa Kottappura,
Unnam, Amini Island, Union Territory of Lakshadweep,

Pin - 682 552. . Applicants.

(By Advocate: Sri Shiraz Bhava V.8.)

1.

(S

Versus

The Union Territory of Lakshadweep,
Kavarathi — 682 555,
represented by its Administrator.

The Director of Panchayaths,

Department of Panchayaths,

Administration of the Union Territory of Lakshadweep,
Kavarathi — 682 555.

The District Panchayéth, Amini, rep. by its Executive Ofﬂcef,
Amini Island, Union Territory of Lakshadweep, Pin — 682 555.

The Village (Dweep) Panchayath, Amini Island,
Union Territory of Lakshadweep, Pin — 682 555,
Represented by its Executive Officer. Respondents

(By Advocate: Sri S Radhakrishnan)

56. OA 388/2013.

1.

2.

P P. Amanulla, aged 38 years, S/o. SaYed
Mohammed P.K., Puthiya Pandaram, Kiltan.

Mubaraka Bénu, aged 27 years, D/o. Ibféhim,
C. Lavanakkal House, Andrott.



3.

K. Sajeedkhén, aged 26 years, S/o. Cheriyakoya,
Kunnel House, Amini. Applicants

(By Advocate: Sri K.B. Gangesh)

[

Versus

The Administx”féitqr,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Director of Panchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Department of Animal Husbandry, Administration of the

Union Territory of Lakshadweep, Kavaratti, represented by its
Director — 682 5535.

Assistant Settlement Officer,
Amini Island — 682 554,

Village (Dweép’) Panchayat,
Kiltan Island, represented by its Executive Officer-682 552.

Village (Dweep) Panchayat,
Andrott Island, represented by its Executive Officer-682 553.

Village (Dweep) Panchayat, Amini Island,
represented by its Executive Officer — 682 554, Respondents

(By Advocate: Sri S. Radhakrishnan)

57.

I

0A 390/2013’1

C.N. Abdul Hakcem aged 38 years S/o. Koya,
Cherlyanndllal House, Kalpeni.

Chcrlyakoya K.C., aged 48 years, S/o. Pookoya,
Kdrupathalllam House, Kalpeni.

K.K.Sadique Ali, aged 44 years, S/0. Mohammed C.P.,
Konhankaikkéda I—Iouse ,Kalpeni.

C.N. Habusabi i’ged 50 years, D/o. Attdkoya ‘
(,hcrlyannallal House, Kalpem

‘n

Hameedabi, a}ged 41 years, D/o. Ramalan,



10.

- 13.

14,

16.

17.

19.

20.

g1
Pakkath House, Kalpeni..

AT. Sheemabl 42 years, D/o. Hamzakoya
Athanam Thottam House, Kalpeni.

A K. Muthubi, age‘d-SB' years, D/o. Cheriyakoya,
Alikakkada House, Kalpeni.

K.K. Habusabl aged 42years, D/o. Sayed Mohammed Koya,
Kandamkalam House, Kalpeni.

Bambathi, aged 43 years, D/o. Ahammed P.,
Chadachiyoda Ilouse Kalpenl

Abdul Saleem M., aged 34 years, S/o. Mohammed AK.,
Manjiyanam IIouse Kalpeni.

Naseema M.P., aged 33 years, D/o. Mohammed K.P.,
Mayamkakkap’ura House, Kalpeni.

Humairath P aécd 42 years, D/o. Sayed,
Poodiyath ! Iousc Kdlpem

C.0. Balkees, aged 53 years, D/o. YussafK V
Chadachiyoda House, Kalpem

B. Abdurahiman, aged 49 years, S/o. Muhmed M.,
Beerandhoda House, Kalpeni

K.C. Abdul Laffar aged 38 years, S/o. Aboobackc1
Kuulyachada House, Kalpeni.

M. Anwar aged 37 years, S/o. M.P. Khader,
Maral House; Kalpem

M.P. Hajira, aged 36 years, D/o. K.P. Mohammed
Mayamkakkepura House, Kalpeni.

C.G. Naseema Beegum, aged 36 years, D/o. Ham/akoya M.K.,
Cheriyachaman Gath House, Kalpeni.

K.K. Attakoya, aged 59 years, S/o. Ahamed Kunji Koya,
Kandamkalam I'-Io'use Kalpeni

Thdnéakoya .aged 33 years, S/o. Chariyakoya E.,
Koliyala Ilouse Kaval atti.

Hussain Al agied 35 years, S/o. Nallakoya,
Chettipura House, Kavaratti.



22.
23.
24,
25.
26.
| 27.

28.

30.

32.
33.
34.
35.

36.

37.

Jaffer, aged years, S/o. Hasan T.P.,
Kaladi I—Iousé?i%:.Kavaratti.

Basheer, ag,ed 36 years, S/0. Mohammed P
Kunniname] House Kavaratti.

Amina, aged 42 years, D/o. Aboobacker,

Theklapura House, Kavaratti.

Kadisha, aged 55 years, D/o. Aboobacker,
Kunninamel House, Kavaratti.

Rahmath, aged 38 years, D/o. Mohammed P.V.,
Alachaoppada House, Kavaratti.

Raziyabi, agéd 33 years, D/o. Alj,
Kunnumpuram House, Kavaratti.

Shamshadbeegum, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

Jameela, aged 37 years, D/o. Kunhikoya,
Fathima Manzil, Kavaratti.

Lilar, aged 28 years; S/0. Ahamed A.P.,
Kadapurathaillam, Kavaratti.

Noorul A111eéh, aged 33 years, S/o. Sayed Buhari,
Palalam House, Kavaratti.

Abdul Rasheed, aged 23 years, S/o. I—Iasamar
Umbiyapura House Kavaratti.

Hussain B. aged 43 years, S/o. Kunhi Kunh1 P,
Buanthoda House Kavaratti.

Mohammedali T.P., aged 35 years,
S/0. Aboobacker K K., Thekkilapura House, Kavaratti.

Sajid Kha,n, aged 39 years, S/o. Sayed Koya,
Edanilam House, Kavaratti. -

Jassin L aged 33 years, S/o. Ali K.P.,
Chonam House, Kavaratti.

Mohammed Rafi, aged 37 years, S/0. Harnzath Haji A.P.,
Molokepura House, Kavaratti:



38.

39.

40.

42.

43.

- 44,

45.

46.

47.

48.

49.

50.

52.

53.
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Mohammed $fhaffee P.A., aged 35 years, S/o. Kuji Seedi Koya,
Puthiya Alikom, Amini.

Abdul Raheeiij_m aged 34 years, S/o. Abdu Rahiman,
Aynepura House, Kavaratti. '

Mushin, aged‘;39 years, S/o. Nallakoya,
Kuttithayapura House, Kavaratti.

Akbar T.P., a“éed 33 years, S/o. Kidave K.,
Tharammakepura House, Kavaratti.

Faizel Hussain, aged 37 years, S/o. Shahul Hameed,
Palamkakkada House, Kavaratti. '

Najumudeen 'P., aged 36 years, S/o. Shamsul Noor,
Pallicaham House, Kavaratti.

Shihab, aged;BS years, S/o. Kunhimoideen, Mullapura House,
Kavaratti, ‘

Aman, aged 37 years, S/o. Aboobacker, Kaladi House,
Kavaratti.

Raheem A., a{‘ged 30 years, S/o. Khader, Agam House,

Kavaratti.

Firozkhan, agéd 27 years, S/o. Sayed Poo,
Ullikanapur House, Kavaratti.

Abdul Hashim M.1., aged 33 years, S/o. Attakoya,
Mukriya [llam House, Kavaratti.

Kadish:'";i, aged 44 years, D/o. Ukkas,
Umbiyapura House, Kavaratti.

C.P. Abdul Razak, aged 42 years, S/o. Mohammed,
Chamayathapura House, Kavaratti.

K. Abdbl Rasheedu, aged 42 years, S/o. Hamzath,
Kunhibiyoda House, Kavaratti.

C.P. Raheem, aged 31 years, S/o. Hameed,
Chandipura House, Kavaratti.

M.T.P. Habeeb Rahman, aged 43 years, S/o0. Khalid,
Melathiruvathapura House, Kavaratti.



54.
55.
56.
57.
58.
59.

60.

62.
63.
64.
65.
66.
67.
68.

69.
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Moominath, aged 37 years, D/o. Kidav,
Neliyampura House, Kavaratti.

Halima, aged 35 years, D/o. KoYémr'na,
T hdleekepura House, Kavarattl

Sayed ; Abdul Raheem aged 46 years, S/o. Haji Sayed Shaikoya,
Ummalmanooda House, Kavaratti.

Abdul Reheﬁem, aged 30 years, S/o. Hamzath,
Mannayapura House, Kavaratti.

Mullabi U.P., aged 38 years, D/o. Hamzath
Ullkanapura House Kavaratti.

-Sayed Abdul Jaleel, aged 39, S/o. Aboobacker,

Puthiya Kunnamkalam, Kavaratti.

Muhsin, aged 38 years, S/o. Koyamma,
Kunnumpura House, Kavaratti.

Seethi Koya,ﬁéged 39 years, S/o. Cheriyakoya,
Edanilam House, Kavaratti.

Mariyo.mmab?i, aged 36 years, D/o. Mohammed,
Kattikulam House, Kavaratti.

Mohammed Sh‘a'ﬁ, aged 33 years, S/0. Ahammed Haji,
Pakichipura House, Kavaratti.

Mubcena a,g_,ed 23 years, D/o. Sayed Poo,
Nellyampura House, Kavaratti.

Sal ma,'aged 2;2 years, D/o. Cheriyakoya,
Vadakila pura House, Kavaratti.

Muhmﬁméd,é’g‘e‘d 32 years, S/o. Attakoya,
Vadkilapura, K-’a‘Va.rat.ti.

Sairabanu P. L , aged 31 years, D/o. Sayed Shaik Koya

- Madal Ilouse Amlm

Mohammed Ali P.M., aged 27 years, S/o. Hamza,
Puth‘iya Ma‘n’Zil, Amini.

Chulyal(oya age‘dél years, S/o. Abdul Khader,
Pandal am IIoUsc Amini.
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84.

85.
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Chenyakoya M C., aged 32 years, S/o0. Hameed,

: Melachetaa House Kadmath.

'Shafee;;\/.P.,, aged 39 years, S/o. Ismail,
Vadakkilapura House, Kadmath.

Fazeerali N.M., aged 25 years, S/o. Kahalid,
Noor Mahal, Kadmath

Shahul Hameed aged 21 years, S/o. Ibrahlm

.Melachctta House, Kadmath.

Najmudeen P.N., aged 28 years,

S/o. Cheriyakoya, Puthiyathanoda House, Kadmath.

Mohammed Iqubal, aged 46 years, S/o0. Khader,
Attalada House,Androth.

Muthubi /\K aged 42 years, D/o. Muthukoya,
Appurakkat House, Androth.

Hajarommabi E.K., aged 40 years, D/o. Shikoya,
Edayakkal House, Androth.

Badarudheen Koya A.B., agedq‘3,8 years, S/o. P:S.J. Thangal,
Aliyathammada Bithathabiyyapuram House, Androth.

Asmabi; aged 38 years, D/o. Koyamma A.,
Mayyampokkada House, Androth.

Shahnaz B'e‘egum C.P., aged 36 years, D/o. Nallakoya;
Chattapokkada House, Androth.

Fathimath Suhara, aged 38 years, D/o. Koyamma,
Bappathiyoda House, Androth.

Nusaiba A, aged 45 years, D/o. Yousaf M.P,

~ Achammada House, Androth.

Khaulath L., aged 38 years, D/o. Nallakoya T.,
Lavanakkal House, Androth.

Balha’ 1 aged 37 years, D/o. Pookunhlkoya
T ha1lat‘h House, Androth.

Rahamth P., aged 42 years, D/o. Koya Kiadve,
Pathada House, Androth.



6.

&7.

88.

89.

90.

91.

92.

93.

94.

95.

96.

97.

98.

99.

100.

101.

Naseera??‘Banu M.K., aged 40 years, D/o. Kunhi Koya,
IIouse Andloth

Kadee mmab1 L., aged 40 years, D/o. Seethi M.,
Lavanal al House Androth

Saxommabl T ag,ed 43 years, D/o. Aboobacker,
Thachexy Ilouse Androth.

Mulla’poo M.{K., aged 39 years, D/o. Koya,
Maidandurakatt House, Androth.

Hafeera L., aged 39 years, D/o. Koyamma K.P.,
Lavanakkal Housc Androth.

Aysummmabi F aged 45 years, D/o. Muthukoya K.P.,
Thachenyllouse Androth.

Habeebath A, aged 42 years, D/o. Muthukoya K.K.,
Ayinamrnada House, Androth.

Muthubi P.I\/I;.,vaged 42 yeas, D/o. Yakoob,
Puthammadam House, Androth.

Ramlath Beegum, aged 42 years, D/o. Sherukunhi,
Kunnel House, Androth. '

Hameedath M., aged 43 years, D/o. Siddiqu M.K.,
Makket House, Androth. '

Safiyabi M., aged 39 years, D/o. Nallakoya M.,
Mathil:House, Androth._

Rahil M, agé‘d 39 years, D/o. Nallakoya,
Mathil House, Androth.

Hussain P.P., aged 45 years, S/0. Aboo Sala,
Poovinapura House, Androth. |

Attakoya, aged 56 years, S/o. Asainar K.,
Attalad,a: House, Androth.

HusS-a?i‘%fi‘E.I‘(.v,: aged 48 years, S/o. Seethikoya,
Edaya <5ia.1 *Hpu.se, Androth. '

Sayeed Mohammd Koya L., aged 54 years, S/o. Kader P.,
Lavanakkal Ilouse Androth.



106.
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Hussal_n K., aﬁed 50 year% S/o. Sayeed Bhkari T.M.,

Kunnumange IIouse Androth

%ubaidabl aged 37 years, D/o. K.K. Sayedmohammed,
Pathada House, Androth.

Pookunhi, aged 31 years, S/o0. Saye Mohammed,
Keechelam House, Androth.

M.P. Mohammed Hussain, aged 35 years, o
S/o. Kidave, Moodampura House, Androth. - Applicants

(By Advocate: Sri K.B. Gangesh)

[am—y

Versus

The Administrator,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Dlrector of Panchayats Department of Panchayats
Administration of the Union Temtoxy of Lakshadweep,
Kava ttl 682 555.

Depaﬂmem of Labour and Employmem
ration of the Union Territory of Lakshadweep,
Kavanaul 682 555.

Department ¢ of Education, Administration of the Union Territory
ofLakshadweep, Kavaratti, represented by its Director — 682 555.

Depantmem of Agriculture, Admlmstratlon of the Union Territory of
Lakshadweep, Kavaratti, represented by its Director — 682 555.

Depdltment of Women and Child Developmem
Admmxstratlon of the Union Territory of Lakshadweep,
i, 1epresemed by its Director — 682 555.

Dep ent of Fnsherles Administration of the Union Territory of
L akshadweep, Kavax atti, represented by its Director — 682 555.

Departmem of Animal Husbandry, Administration of the Union
Territory of Lakshadweep, Kavaratti,
represented by its Director-682555.
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9. Lakshadweep Khad1 and Village Industries Board,
Kavarattl represented by its Chairman — 682 555.
10. Revenue Sub Dwxsxonal Officer, Kavaratti Island - 682 555.
1. Sub DlVlSlOI‘lal Officer, Amml Island — 682 554.
12. Assei_stea ngmeer LPWD Sub Division, Androtl Island-682 553.
13. Lakshé:': ep' Dnstrlct Panchayat, District Panchayat (HQ),
Kavaratti,
represented by its Chief Executive Officer — 682 555.
14, Village (Dweep) Panchayat, Kalpeni Island, repre%ented by 1ts
Executive Ofﬁeer - 682 551.
15, Village (Dweep) Panchayat Kavaratt1 Island, represented by its
I*xecutlve Ofﬁcer =682 555.
16.  Village (Dweep) Pan-‘chayal, Amini Island,
represen_te’d'by its Exccutive Officer — 682 554.
17. Vlllage (Dweep) Panchayat,
Kadamath Island, represented by its
Exeeutlve Ofﬂeer - 682 553,
18. Vlllage (D'Weep) Pan‘chayat

Androth Island, represented by its v
l*xeeullve Ofﬁeer- 682 552 v . Respondents

[By Advocate: Sn S Radhakrlshnan (Rl 3 & 10——18)]

8.

I

OA 392/2013

Hus%am, Slo Aboosald | '
" ‘pada (Korichukakada) House,
resently workmg as Cleaner,
p‘llt-?lk,/ Agatti.

Shukog S/o late Kiddve, -
Pakrumupanoda House, Agathi,
P lesemly wqumg as Cleaner,
RGS HOSpltal Agattl

L dtheef S/o Attakoya
(alkandlyoda Mouse, Agathi,
Presently wotkirig as Cleaner,
R(JS Ilospltal Agatti.
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Hameedath, D/o Koyassan,
Aynepara House -Agathi,
Presemly woxfk_mg as Cleaner,

Hajara, D/o la'tle' Hyder,
Beepapada House, Agathi,
Presently working as Cleaner,

- “RGS Hospital, Agatti.

" 10.

11.

12.

13.

Sheemabi, D?Q late Shamsuddeen,

Beepapada House, Agathi, -
Presently working as Cleaner,
RGS Hospital, Agatti.

/\blda?_'_D/o IIamecd
Makk achoda Houyse, Agathi,
Presently working as Cleaner,

RGS Hospxtal Agatt1

Sula‘ikla, D/o Mohamed,
Koylam House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

i

Sulalman S/o ] Iam7a

. Kalai ":"thlyoda House, Agathi,

workmg, as Cleaner,
__-.-H pltal Agattl

Maham,,od S/o Koyassan,
Ampcrpally House Agathi,
Pr esently workmg as Cleaner,
RGS Hospltal Agatti.

Sdliulla S/o Abduxahlman
Manyathoda House, Agathi,
Plescntly wmkmg as Cleaner,
RGS Hospltal Agatti.

P



-

e e PP T R e i e

3
\
o
'
v

- 90

14. ulkdder S/o Ummer,
) House, Agathi,
ing as Dhobi,

15.  Abdulla, S/oiKhalid,
Kandavar Goth1 House, Agathi,
Plesently workmg as Cleaner,
RGS Hospl_ta;lhAgattl Applicants

(By Advocat@ Sri Iil.iRamadas)‘
Versus

1. The Admlmstrator
,Umon,"l erritgry of Lakshadweep,

Agafti‘ I;sland. 4 Umon Ter r1t01y of Lakshadweep 682553

3. Thc Medlcal Ofﬂcer in charge,
Commgmty IIealth Centre, Agatti Island,

Respondents

0. Chekneyammakada Heuse
Kadgu Skxlled Laboure1

ECCU‘lCd‘] qu, Division; __Kadamat

2. K_P. Jaléifdd'ée611 aged 41 y'eéls

;aged 31 years, S/o late Nallakoya
}Iouse Kadamat, Skilled Labourer,
’Asslstam Engmeer Electrical,

4. BM Asadulla, aged 42 years, So Hameed Melachetta,
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Io;use Kadamat, Skilled Labourer, -
ssistant Engineer Plecmcal
Division, Kadamat

K.P; Kunhlkoya .aged 41 years, S/o late Hassamax
Keelacherry House, Kadamat, Skilled Labourer,
Office of the' Assistant Engineer, Electrical,
Llcclncal Sub DlVlSlOI’l Kddamat

(By Advocatc Sri. R Slcexaj)

I

60.

The /\dmmlsu ator,
Union’ lemtmy of Lakshadwcep,
Kavalatlx 682555

The [)il‘cct01'§'b‘f Panchayat,

Department é’fPanchayat

Administration of Union Territory of Lakshadweep,
Kavaratti- 682 555

The (,hle{ Executlve Officer, Dlstrlct Panchayat,
Kadamat-682'556.

The Assistant Engineer, Electrical,

S/0 C.O. Koyamma, aged 39 years -
‘%‘Sklllpd L ab0u1er

Un‘vior ik ry ofLakshadweep, Kalpeni-682 557
t Umprampappada House,

and. 1651dmg at lhlthlyapada House,
Kalpcm Island 682 557.

Applicants



Animal Husbandry Unit,

Union Iemtmy of Lakshadweep, Kalpeni* 682 557
and residing 4t Manchiyanam House,
Kalpem_lslarid},-682 557.

K. O I\/I hamimed [bnu Jaffer, S/o K.P. Sayed, aged 44
yea g as Casual Labourer,

ahdry Unit,

ry of Lakshadweep, Kalpeni-682 557
and residing . at Kakatchiyoda House,

Kalpem Island 682 557.

M.K. Naseer,'S/o P.Cherlyakoya, aged 33 years
working as Casual Labourer,

Animal Husbandry Unit,.

Union Territory of Lakshadweep, Kalpem 682 557
and residing at Malmikakkada House;

Kalpem sland 682 557. n

M. Kalam, g/o M.C. Muthukoya, aged 34 years
workmg as Qasual Labourer,
Ammal‘ Husbandry Unit,

K. K Mohammed Rafeeque, S/o V.K. Kojankoya, aged 45
years, wokag asiCasual Labourer,

Animal | Iusbandry Unit,

Union Iexrltoxy of Lakshadweep, Kalpeni-682 557

ang. FGSId ing. at Kandamkalam House, -
| peni: sland-682 557.

a, S/o late M.C. Ahmedkunji, aged’ 47 years
asual Labourer,

andry Unit,

of Lakshadweep, Kalpeni-682 557
g.s.] Maral House, Kalpeni Island-682 557.
(O Abdu Salam S/o P. Assainar, aged 39 years
workmg as Casual Labourer,

Animal IIusbandry Unit,

Union Territory of Lakshadweep, Kalpeni-682 557
and remdmg at Kakatchiyoda House,

Kalpem sland 682 557.

"l afa S/o late Sayedmuhammedkoya
ars, working as Casual Labourer,
sbandxy Umt



. Union lemloxy of Lakshadweep, Kalpeni-682 557
and residing : at Pokkarappada House, X
i land -682 537. ‘ Applicants

nnikrishnan)
Versus

1.  The Admimstrator,
Union Territory of Lakshadweep,
- Kavaratti.-682555

2. The Director of Panchayat,
Department of Panchayat,
Union lemtow of Lakshadweep,
Kanldlll 687555 ' ‘

3. 'l he thcl" ercutwe Ofﬂcer District Panchayat,
Union Ter v01y of Lakshadweep,
Kav:ar;gtuf

4. The Vctcuncuy Assistant Surgeon,
Village Dweep Panchayat,
Kalpeni-682 _557 . : - Respondents

(By Advocate: Sri S. Radhakrishnan)

61. QA 3952013

2. Abd v ukoor S/o Sayed Ali, aged 41 years,
' Ukkayachetta House, Kadamat,
Bus DHVCI sttnct Panchayat, Kadamat.

3. M. Khalrd, S/o‘ Nadeer, aged 43 years,
Madurakam Ht_)use, Kadamat,
Helper, Distric‘t Panchayat, Kadamat.

4. /\yoobkhan S/o Kunhikoya, aged 37 years,
Kecrth'Mdhal House, Kadamat, ‘
1smct Panchayat, Kadamat. Applicants

Versus



Depalit‘nf'i Nt éf;Panchayat
Administration of Union Territory of Lakshadwecp,
Kavaratti- 682555

The Chief Executive Officer, District Panchayat, :
Kavaratti-682555. Respondents

(By Advocate: Sri- S. Radhakrishnan)

62.

1

OA 406720&3"

P. p. Snaj,aocd 44 years, S/o M. Suban
Pthhl)’d Pandaram House, Agatti Island,
Umon I“un 1t@1y of Lakshadweep.

Nou'shéd _Ali,"agedv 32 years, S/o U. Sabjan,
Keela Saramma Pada House, Agatti Island,
Union Territory of Lakshadweep.

Ml/\bdul .N'aiser, aged 28 years, S/o M. Abdul Rahiman,
Mela Hlom Fouse, Agatti Island,
rritory of Lakshadweep.

R
vt

id;aged 30 years, S/o Kidave,
ouse, Agatti Island,
of Lakshadweep.

K.C /\bdﬁll;ShthOO] aged 38 years S/o Kasmi,

Kanydmachctta House, Agatti [sland,
Umon luntmy of L. akshadweep

M. P Vvamuddm aged 27 yeals S/o M. Abusala
Melapt Qusc Agatti Island,
U_n_iQ’n' ory of Lakshadweep. Applicants

N. Anitkumar)
Versus
T hez /\dmmlstl a101

Union’ lemtoxy of Lakshadweep,
Kavcuam 682551

The Chan'pgrson,



. | %
' Village (Dweep) Pancl myat
Agatti Island, Union Iemtmy of Lakshddweep 682553

3. The Employment O{hcer Kavaratti,
Union Territory of Lakshadweep 68255
4, The Director of Panchayat,

Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep-682551.

5. The Chief Executive.Officer/Special Officer,
Village (Dweep) Panchayat,
Agatti Island, Union Territory of’ Lakshadweep-682553.

6. The Deputy Collector/ASO,
Agatti lsland,-,Union T.er'ritory of Lakshadweep-682553.

(By Advocate: S i S. Radhalm%hnan)

63. OA 404/2()13

. Nadirsha N.P., §/0 Nallakoya P.V.,
aged 3| years, Nenampappada (House), Kalpeni Island.
Union Territory of Lakshadweep,
Working as Casual Labourer in the
Department of Science & Technology- Kalpeni Dweep.

2. Affefudheen AK.,
S/o Cherikoya K, aged 30 years,
Akkara (House), Kalpeni Island.
Union Territory of Lakshadweep,
Working as Casual Labourer in the
Department of Science & Technology-
Kalpeni Dweep. | Applicants

(By Advocate: Sri Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)-

Versus

l. The Administrator,
Union Territory of Lakshadweep, Kalpeni.

2. The Chairperson,
Vlllag,c (Dweep) PanchayaL Kalpeni.

3. The Director of Panchayat,
Department of Panchayath, Kavaratti-682555.
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The Director,
Department of Science & Technology
Kalpeni. '

(By Advocate: Sri S. Radhakrishnan (R1,3 & 4))

OA 406/2013

M.P. Shihabudheen, aged 30 years,

S/o E.C. Mohammed Alj,

Skilled Labourer, Animal Husbandry Unit, Kiltan,
Residing at Malayampura, Kiltan Island. :

(By Advocate: Sri P.V. Mohanan)

Versus

The Administrator,
Union Territory of Lakshadweep,
Kavaratti.-682555

Director of Panchayat,

Department of Panchayat,

Administration of Union Territory of Lakshadweep,
Kavaratti-682555.

The Veterinary Assistant Surgeon,

Office of the Veterinary Assistant Surgeon,
(Animal Husbandry Unit), '
Kiltan Island, Lakshadweep-682 557.

The Chairperson,
Village (Dweep) Panchayat,
Kiltan-682 557.

(By Advocate: Sri S. Radhakrishnan (R1-3))

OA 413/2013

Asif Ajnad,, S/o Bader, aged 26 years,
Pathummathoda (House), Kiltan Island,
U.T. of Lakshadweep, Working as
Homeopathic Attender in Homeopathic Unit
Kiltann Dweep. ‘

(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

Versus

Respondents

Applicant

Respondents

Applicant



The Administrator,
Union Territory of Lakshadweep,

‘ Kavarattl 682555.

The Chairperson,
Village (Dweep) Panchayat, Kiltan.
{
Director of Panchayat
Department of Panchayath, Kavaratti- 682555

Mission Director,
National Rural Health Mission, Kavaratti- 682555.

Medical Officer in Charge,
Primary Health Centre, Kiltan Island.

(By Advocate: Sri S. Radhakrishnan (R1, 3 to 5)) -

66.

1.

QA 423/2013

Abdul Kareem C., aéed 42 years, S/o Subair P.P.,
Chonam House, Agatti.

Ubaid V., aged 35 years, S/o Bamban,
Valiya Illam, Agatti.

Mohammed M., aged 40 years, S/o Basha A:P.,
Moothammada House, Agatti.

Hafsath M., aged 46 years, D/o Ummer,
Moothammada House, Agatti.

Maviya U., aged 48 years, S/o Ahamed,
Uriyoda House, Agatti.

Umilla T.P., aged 54 years, D/o Khader,
Thekkilappura House, Agatti.

Ummer C.K. aged 54 vyears, S/o AllfT P.,
Chekkakkal House Agatti.

Aboobacker P.K., aged 31 years, S/o Koyassan,
Puthukotta House, Agatti.

Mohammed T.P., aged 39 years, S/0 Hamza,
Thoppumpadi House, Agatti.

Respondents



10.

13.

93

Saromma M., aged 39 years, D/o Hamza, R
Mariyathoda House, Agatti.

Ashraf A, aged 42 years, S/o Ahamed M.,
Achan Kuttiyoda House, Agatti.

Abdul Razzak R., aged 33 years, S/o Hamza U.,
Roullammada House, Agatti.

Shaflabi P.P., aged 36 years, D/o Hamza K.,
Puthiyapura House, Agatti. :

(By Advocate: Mr. K.B. Gangesh)

Versus

The Administrc{fof o
Administration ofthe Union Terrltory of Lakshadweep,
Kavaratti; 682555

Dxreuo ofPanchayats

Department of Panchayats,

Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

Director of Education,

Directorate of Education,

Administration of the Union Temtory of Lakshadweep,
Kavaratti-682555.

Village (Dweep) Panchayat,
Agatii Island represented by
its Excecutive Officer-682554..

(By Advocale: Srl S Radhaknshnan )

67.

OA 444//2013

Aboosalih, S/o Rasheed Koya
Padalapura, Kiltan [sland.
Union Territory-of Lakshadweep, Pin-682558.

(By Advocate: Sii.-Shabu Sreedharan)

1.

Versus

Union’ lem&ory of Lakshadweep represemed
by the Administrator, :
‘Kavaratti Island. Pin- 682555.

Applicanfs

:.... Respondents

Applicant
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(3]

The Director of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island. Pin- 682555.

The Chairperson,
Village (Dweep) Panchayat,
- Kiltan Island.
Union Territory of Lakshadweep, Pin-682558.

[ OS]

4. The Executive Officer,
Village (Dweep) Panchayat,
" Kiltan Island. ,
Union Territory of Lakshadweep, Pin-682558.

5. The Assistant Engineer, -
Electrical Sub Division, Kiltan Island.
Umon Territory of Ldkshadweep »
Pin-682558. S \ Respondents

(By Advocate: Sri S. Radhakrishnan (R1,2,4& 5))
68. QA 453/2013

I Hameed K., S/o /\bdul Rahman, aged 36 years,
Keclazillam H) Klltan Island.
Union Territory of L akshddweep
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

2. Saleem K., S/o Badar K, aged 28 years,
Kuttukum (H) Kiltan Island,
Union Territory of l.akshadweep.
Working as Casual labourer in
Laksheiidwee‘p Building Developmenl Board, Kiltan.

Hisminoor, S/o Mohammed, aged 38 years,
Pakkiyoda (H) Kiltan Island.,

Union Territory of Lakshadweep.

Working as Casual labourer in

Lakshadweep Building Development Board, Kiltan.

(OS]

4. Ponkutti, S/o Pookoya, aged 48 years,
~ Summblyoda (H) Kiltan Island,
Union Territory of L akshadweep.
Working as Casual Labourer in
Lakshadweep Bmldmg Development Board, 4
Kiltan.. Applicants

i
of



| oi"o

(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy 1 Daniel)

Versus

| The A(ﬁminist_rator,
Union Territory of Lakshadweep.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

(OS]

Secretary,
Lakshadweep Building Development Board,
Kavaratti.

4. Director of Panchayat, \
Department of Panchayat, Kavaratti. Respondents

(By Advocate: M1 S. Radhalu*fshnan (R1,31t04))

69.  Q.A No. 488/2013

Salmath .

D/o. Sayed Koya

Madapally House

Chetlat Island. Applicant

(By Advocate Mr. K.B. Gangesh)
Versus

L The /-\ii‘ministra’tor,
Adminjstration of the Union Territory
of lLakshadweep, Kavaratti — 682 555.

2. The Director (Services)
" Administration of the Union Territory

of Lakshadweep (Secretariat),
Kavarati — 682 555.

3. Department of Science and Technology
Union Territory of Lakshadweep,
Kaval'gi’thi - 682 555.
Repres‘émed by its Director. Respondents

(By Advocate Mr. S. Radhakrishnan)

70. QA 492/2013



o\

K. Bushra Béeg,um W/o Hakeem,

Aged 27 years, Casual Labour,

Office of the:Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Lakshadweep-682 552.

(By Advocate: Sri V.B. Ha:r:marayan)

Versus

Union of India rep. By

the Administrator,

Union Territory of Lakshadweep,
Kavaratti [sland, Pin- 682555, -

The Ditector of Panchayat,
Dcpartment of Panchayat,

Union Territory of Lakshadweep,
K avaratti 1sland- Pin- 682555.

The Veterinary Assistant Surgeon,

‘Animal Husbandry Unit, Amini.

Union Territory of Lakshadweep-682 552.

The Chairperson,
Village (Dweep) Panchayat,
Amini, Lakshadweep -682552.

(By Advocate: Sri S. Radhakrishnan (R1-3))

71.

OA 499/2013

Rahmath Beegum Keelakunnikkam,
W/o. Mohammed B.K,

Data Entry Operator (M(JNI{EGA)
Sub-Divisional Office,

- Kadamat Island,

Union Territory of Lakshadweep.

Residing at Keelakunnikkam House,

Kadamat Island _

Union Territory of Lakshadweep, PIN - 682 556.

Moharfimed Shafi Qraishi Malika,

S/o. M. Sayedali,

Data Entry Qperator (MGNREGA)

Village (Dweep) Panchayat Office (MGNREGA)
Kadamath Island, Union Territory. of Lakshadweep,
Residing at Malika House, -

Kadamat Island,

Applicant

Respondents
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Union'.'l"en'itory of Lakshadweep, PIN — 682 556

(By Advocate Mrs. Sreedevi Kylasanath)

I

(S

Versus

The Administrator,

Union Territory of Lakshadweep,
(Department of Rural Development)
Kavarathi.

The District Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

The Programme Officer,

National Rural Employment Guarantee Act,
Office of the Programme Officer,

National Rural Employment Guarantee Act,
Kadamat, Union Territory

of Lakshadweep.

(By Advocate Mr. S. Radhakrishnan)

72.

OA 507/2003

Muthu Koya K

Casual*Labour, Street Light Maintenance
Village Dweep Panchayath, Amini Island
Union 'f'l“errilory of Lakshadweep

Permanent address : Kunninamel House

Amini lslémd,'Uniori Territory of Lakshadweep

Pin— 682 552

(By Advocate: Mr.TCG Swamy)

I

Versus

Union Territory of Lakshadweep
Lakshadweep Administration
Kavaratti — 682 555

The Executive Engineer
(Department of Electricity)

Administration of the Union Territory of Lakshadweep

Kavaratti — 682 555

The Secretary (Panchayats)
(Directorate of Panchayats)

Applicants

Respondents

Applicant
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Administration of the Union Territory of Lakshadweep -
Kavaratti — 682 555

4. The Chairperson
~ Village Dweep Panchayat
Amini Island,
Union Territory of Lakshadweep — 682 552

5. The Assistant Engineer (Ele)
Electrical Sub Division
Union Territory of Lakshadweep
Aminti Island — 682 552
6. The Director
(Directorate of Panchayats) v v
Administration of the Union Terr 1tory of Lakshadweep
Kavalaul - 08255 o -~ . Respondents

(By Advocate: Mr.S.Radh-akrishnan (R1-3,5&6)

73, O.A No.509/2013 -

I vMaleeha Beegum K.C.
D/o. Indeen Kandilath
Kaval Chetta House, Androth.

2. Shahida Beegum K.
D/o. Hamzakoya
Kandlath House, Androth.

3. SubaidaM.
D/o. Kidave U.K .
Makket House, Androth.

4. Aysha: Béeg,um P.V.K
: D/o. Yakoob P.K

,,,,,

V Androth

5. Rahma'th Beegum K
D/o. Hamzakoya P.P,
Kunhali House, Androth.

6.  Thahira L.
D/o. Seethi Nallal
LLavanakal House
Androth.

7. Subaicifa A. (
D/o. Sayed Mohammed M.



Aliyathara House, Androth.

8. Fathimathu Suhurabi P.V.K
D/o. Majeed P.V.K
Pentanibeli Kad, Androth.

9.  Siyad Khan L.
S/o. Kunhikoya A. (Late)
[ andilath House, Androth.

10.  Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

1. Haseena Beegum C.P.]
D/o. Abdulla M.P
Chemmachery Puthiya lilam House.
Androth.

12 Habsabi P.U.P
D/o. Fakarukdheen K. Cheriyadam
Ummathabiyapura House, Androth.

(By Advocate: Mr. K.B. Gangesh)
Versus -
I The Administrator,

Administration of the Union Territory
of Lakshadweep, Kavarathi — 682 555.

2. Direct@iate of Industries
UnionTerritory of Lakshadweep
Kavardthi, represented by the
[‘)irectorﬂof Industries — 682 555.

3. Coir Supervisor

Coir Production Centre, Androth — 682 557.

(By Advocate: Mr. S. Radhakrishnan)

74. QA 510/2013

Haseena:{@ Haseenabi Therakkal
Theraklé House, Kadamath

Data Bty Operator

Village'Dweep Panchayath, Kadamath

(By Advocate Mr.R.Sreeraj)

Applicants

Respondents

Applicant



es
Versus

The Administrator

Union Territory of Lakshadweep

Kavaratti — 682 555

The Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer,
Village (Dweep) Panchayath
Kadamat — 682 556

The Chairperson

Village (Dweep) Panchayath
Kadamat — 682 556
"I“he-Dis.trict Prbgramme Coordinator
MGNREGA, Kavaratti - 682 555

The Sub Divisional Officer and

Programme Officer MGNREGA
Kadamat — 682 556 Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

75.

I

QA 857/2013

K.V.Naseer :

Kodavalappu House, Kiltan

Cook, Government Senior Secondary School
Kiltan ' :

K.P.Dawood

Kilappura House, Kiltan

Peon, Government Senior Secondary School Applicants ‘
Kiltan . Applicants

(By Advocate: Mr.R.Sreeraj)

Versus

‘ .
The Administrator

‘Union Territory of Lakshadweep

Kavaratti — 682 555

The Director of Panchayath



0B .
Department of Panchayath
Administration of Union Terrltory of Lakshadweep
Kavaratti — 682 555

The Executive Officer, =
Village (Dweep) Panchayathi
Kiltan — 682 558 !

The Chairperson |
Village (Dweep) Panchayath
Kiltan — 682 558

The Principal
Government Senior Secondary School
Kiltan — 682 558 % Respondents

(By Advocate: Mr.S Radhakrishnan (R1-3 & 5)

76.

1.

OA 566/2013

Safiyath S ‘_

Cook, Government High School
Kadamath

Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

P.P.Ismail

Cook, Government J.B.School

Kadamath
Residing at Kadamath Island

M.P.Attakoya ‘
Cook, Government J.B.School
Kadamath |
Residing at Kailiyammakada
Kadamath Island

K.K.Khalid
Cook, Government J. B School
Kadamath

Residing at Biriyommada
Kadamath Island

P.Amanulla

Cook, Government J.B. School
Kadamath

Residing at Kunnumpura
Kadamath Island



@
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Ummer P.P.1

Cook, Government J.B. Schoo
Kadamath L
Residing at Alikothapura ..~
Kadamath Island '

Hidayathulla P
Cook, Government J.B.School
Kadamath
Residing at Kadamath Island

Muhammed Shafi P.P
Cook, Government S.B.School
Kadamath

Remdmgj at Kadamath Island

Pookunhlkoya P.P

Watchman / Helper

Government Jawaharlal Nehru Senior Secondary School
Kadamath : i

Residing at Puthiyapura

Kadamath [sland

Abdullakoya B.M

Watch and Ward

Government J.B.School, Klac'l‘amathl
Residing at Birtyommada .
Kadamath Island 2

Jafer P -

Driver, Jawaharlal Nehru Senior Secondary .School
Kadamath '
Residing at Pupathada

Kadamath Island -

(By Advocate: Mr.P.V.Mohanan)

3.

Versus

The Administrator |
Union Territory of Lakshadweep
IKCavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Head Master

Applicants



Government J B School
K adamath — 682 556

The Principal )
jawaharlal Nehru Senior Secondary School
Kadamath — 682 556

(By Advocate: Mr.S.Radhakrishnan )

77.

CA 567/2013

Habeebulla P.M
Pulhlya Malika House, Kadamath
Driver, Government Jawaharlal Nehru
Senior Secondary School '
Kadamath {sland

(By Advocate: Mr.P.V.Mohanan)

l.

Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath
Department of Panchayath

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555

The Principal

Respondents

Applicant

Government Jawaharlal Nehlu Senior Secondary School

. Kadamath Island 682 556

(By Advocate: Mr.S.Radhakrishnan)

78.

QA 580/2013

Yacoob
Kathathe Chetta House, Kadmat.

Vahida :
Marikilam House, Kavaratti.

Habusa
Alachapada, Kavaratti.

Yacoob :
Kaladi l-‘louse,‘Kavaratti.

Respondents
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18.

20.

Kannipura House, Kavarattx

108

Muhammed Salih
Aynepura House, Kavaratti.

Fareeda Beegam ;
Molokepura House, Kavarattl.

bdlecm

Pallicham House, Kavarattl
Bamban gt
Nambicham House, Kavarattl.

‘Sayed Abdullakoya

Chendipura House, Kavarattl |

Nafeesathbi .

Poodiyam House, Kavaratti.

Jamaliyath -
Thirinipura House, Kavaratti.
‘Fazeela Beegum

]
Ummer

Thirinikad House, Kavarattl

Firozkan - - ‘
Athnachammada House; Kavaratti,

Jaffer
Marikilam House, Kavaratti.

-~ Amanulla,

Mela llam House, Kavaratu

Sirajudheen -
Molokepura IIouse Kavaratti.

Hiyasudheen :
Chamayathapura I—Iouse ‘Kavaratti.

Fathahudeen
Kadapurathaba House, Kavaratti.

Muneer .
Kuttipapepura House, Kavaratti.
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21.  Ashik _
Puthiya Alikom House, Kavaratti.

22.  Muhammed Musthafa, ,
Achadapurakatt House, Andrott

[\
(OS]

Mujeeb Rahman T.P,
Thaleka Pura, Kavaratti. '

24.  Jamhar Hussain
Beeranthoda House, Kavaratti,

25. Mubhsin : o
Beeranthoda House, Kavaratti.

26.  Rauf :
“Chettipura House, Kavaratti. /-

27.  Hazarath
Chungam House, Kavaratti. .

28.  Khalid
Thottathapura House, Kavaratti

(By Advocate: Mr.K.B.Gangesh)
Versus

I The Administrator
Administration of Union Territory of Lakshadweep
. Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Agriculture - .
Department of Agriculture
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 e

4. Director of Animal Husbandry
Department of Animal Husbandry
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

5. Village (Dweep) Panchayath Kavaratti Island
represented by its Executive Officer,

Applicants



Pin — 682554 _ ;5 1 :
(By Advocate: Mr.S. Radhaknshnan)

79. OA 582/2013

L. Rasheed Koya
Multi Task Employee
Public Library, Kilthan
Residing at Kilthan b

2. Smt.Sulfabeegum
Cook, G.H.S Kadmat
Residing at Melachetta Hauumakudl
l\adamath [sland

(By Advocate: Mr.P.V.Mohanan).
Versus

l. The Admlmstratm R
Union Territory of Lakshadweep
Kavaratti — 682 555 '

2. Director ofPanchéyath
Department of Panchayath
Administration of Union Territory ofLakshadweep
Kavaratti — 682 555

The Library and InfOrmétion Assistant
Office of Library and Information Assistant
Public Library, Kilthan Island 682 557

(VS

(By Advocate: Mr.S.Radhakrishnan)

80. OA601/2013

Rasheed Koya'S.V., S/o: Abdulla Koya P.S,,
Shaiknaveed (1), Kiltan' Island PO,
Union Territory of Lakshadweep, Pin -682 555.

(By Adv,oéate: Mr. Shabu Sreedharan)

i Versus

. f'.’ihl.?t.»' e T

1. Union Territory of Lakshadweep, represented by the
Administrator, Kavar atu Isldnd Pin — 682 555

Respondents

Applicants

Respondents

Applicant

2. The Director of Panc,hayat‘h,.’Umon Territory of Lakshadweep,

I



g
J;‘ gV
Kavaratti Island, Pin — 682 555.,
3. The Chairperson, Village (Iﬁl)vlveep) Panchayéth,
Kiltan Island, Union Temtory of Lakshadweep,

Pin — 682 558.

4. The Executive Officer, Vlllage (Dweep) Panchayath,
Kiltan Island, Union Temtory of Lakshadweep, Pin — 682 558.

5. The Library and Infmmatlon Ass1stam Public Library,
Kiltan Island, Union Temtory ofLakshadweep,
Pin — 682 558. ' o Respondents
[By Advocate: Sri S. Radhalq‘ishpgn,‘(Rl, 2,4 & 9)]

81. QA 634/2013

Malikdeenar, aged 21 yeas, S/o. Hamzatl
Sara Manzil House, Agam SN ' Applicant

(By Advocate: Sri K.B. Gangesh)
Versus

. The Administrator, IR
Administration of the Umon Ten itory ofLakshadweep,
Kavaratti-682 555.

2. Director of Panchayats, =
Department of Panchayats '
Administration of Union Terltory of Lakshadweep,
Kavaratti — 682 555.

3. Department of Education,‘{.Administration of the
Union Territory of Lakshadweep, Kavaratti,
represented by its Director - 682 555,

4. Village (Dweep) Panchay;fi

Agatti Island, replescmed by its Executive Officer,

682 554. g Respondents
(By Advocate: Sri S. Radhakrishnan)

82. QA 635/2013

1. Fathahudheen K.P. aged 40 years, S/0. Sayed Muhammed Koya,
Kattampalli House, /\gattl

2. Younis, aged 31 years, S/o Abdulla Mariyathoda House,
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Apgatti.

3. K.M. Shahida, aged 40 yeaers Dlo. Kasm1 Kuttlyam
Mukriyoda House, Agatti.

4, K.M. Amina, aged.46 years, D/o.:Abdul Rahman
Kuttiyam Mukriyoda House Agatt1  Applicants

(By Advocate: Sri K.B. Gangesh)
_V,ersus‘v
l. The Administrator, e
Administration of the Union Temtory of Lakshadweep,
Kavaratti-682 555.
2. Director of Health Services; | 13
Directorate of Health Services,

Kavaratti — 682 555.

3. Medical Officer in chargeyti. s
Community Health Centre, Agattn 682 553.

4. Medical Officer in Charge R’a’jinandhl Spemallty Hospital,
Agatti — 682 553. IR

5. Village (Dweep) Panchayat Agam Island, represented by its

Executive Officer, 682 533. ' Respondents

DETE
(By Advocate: SriS. Radhakrlshnan)

83.  0A 791/2013 A

Fareeda Beegum M.1. Meppada Illam

Agatti Island. , | Applicant

(By Advocate: Sri K.B. Gangesh)

Versus
1. The Administrator, :
Administration of the Uniof Terrltory of Lakshadweep,
Kavaratti-682 555. :

2. Director of Panchayats, ‘"
Department of Panchayats;
Administration of Union Femtory of Lakshadweep,
Kavaratti — 682 554.



et e
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Project Manager, Desiccated Coconut Powder Unit,

lLakshadweep Development, Corporation Ltd.,
Agatti, Kavaratti — 682 554.

(OS]

4. The Deputy Director (Admn.), Lakshadweep Development

Corporation, Kavaratti — 682-554.

5. Village (Dweep) Panchayat,
Agatti Island, represented by its Executive Officer,
082 553.

(By Advocate: Sri S. Radhalqishr‘raﬁ-)"* :

84. OA 822/2013

B.P. Navas, Aged 27 years, S/o. Kasmi M P,
Valiyapura House, Kilthan Island P.O.,:
U.T. of Lakshadweep.

ol Do
(By Advocate: Sri P.V, Mohanan)’if_fz.:t A

Versus
1. . The Administrator, = v'.f::"
UT of Lakshadweep, ‘
Kavaratti-682 555. L,

Director of Panchayat,

2.
Department of Panchayat,-
Administration of UT of Lakshadweep,
. Kavaratti — 682 555.
3. The Principal, Govemment Higher Secondary School,

Kilthan Island — 682 556.
(. By Adwrecale @ Shi < RMLA!(L&AW)
85.. QA 880/2013 L

Muthukoya N.P ,
Nalakapura, Kiltan Island - :
Union Territory of L akshadweep- 682 558

(By Advocate: Mr.Shabu Sreedharan).
Versus .
I Union Territory of Lakshadweep represented

by the Administrator ,
Kavaratti Island — 682 5551 '/

Respondents

Applicant

Respondents

Applicant



Union Territory of Lakshadweep
Kavaratti Island — 682 555

3. The Senior Admlmqtratwe Ofﬁcer
Education (District Panchaya”th)
Union Territory of Lakshadweep
Kavaratti Island — 682 555

4. - The Pr1n01pal ' ':.':'?3
Government  Senior Secondary School
District Panchayat Kiltan'Island
Union Territory of Lakshad.weep 682 558

(By Advocate: Mr.S. Radhakrlshnan)
86. OA 898/2013 N

K.C.Abdul Khader =~

Kulikaraya Chetta House

Chetlat Island '

Union Territory ofLakshadweep 682 554

|

(By Advocate: Mr. Shabu Sleedharan)

Versus L

—

- Union Territory of L akshadweep represented
by the Administrator. ' s
Kavaxattl I[sland — 682 555

2. The Dlrectm of Panchayath' L
Union Territory of_Lakshad_weep
Kavaratti [sland — 682 55’5‘- :

3. The gemol Admmxstratlve Ofﬁcer
Education (District Panchayath)
Union Territory of Lakshadweep
Kavaratti [sland — 682 555 E 53"?}[

4. The Principal R
Government Senior Secondary School
District Panchayat, Chetlat lsland
Union Territory ofldakshadweep 682 554

(By Advocate: Mr.S. Radhakrlshnan)

Respondents

Applicant

Respondents



]

87.

";'i?*ﬁ f"{w’ o

ue;
OA 904/2013

Kadeeja C.P
Cheriyapurakad
Kalpeni Island

(By Advocate: Mr.K.B.Gangesh) ::‘ o

Versus

The Administrator

Administration of the : Uhi(z)'?ﬁ;jﬂ*erritox'y of Lakshadweep

Kavaratti — 682 555

Sub Divisional Officer . ...
Office-of Sub Divisional Ofﬁcer
Kalpeni Island - 682 554

The Dueclon (Rural development)
Department of Rural Development
Administration of the Union Territory
of Lakshadweep, Kavaratti’ —682 555

(By Advocate: Ml',S‘Radhakx‘ishrien)

88.

I

(By Advocate: I\dr.K.B.Géngeﬂi)

1

i
ol

- OA 905/2013

Abdul Khader C.
Chekkiriyammada House o
Agatti Island - )}"

Bugar Jamhar T.P .
Theklapura House L
Agatti Island - . ;;jf;,‘t;f‘;.

NIREE L
Versus ' ST
- AT

The Administrator A

Administration of the Umon Temtply of Lakshadweep

Kavaratti Island — 682 555:2:)
I

Dnoetor of Panchayaths
Department of Panchayqths

Administration of the Union Te1r1t01y of Lakshadweep

Kavaratti Island — 682 555 .

Applicant

Respondents

Applicants
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Project Manager ;i'l -

Desiccated Coconut Powder Umt

Lakshadweep Development Corporat1on Limited
Agatti, Kavaratti — 682 555

The Deputy Director (A@lmn) |
Lakshadweep Development Corporatron
Kavaratti — 682 555 ‘

Village (Dweep) Panehayath
Agatti Island represented by rts :
Executive Officer - 682 553

(By Advocate: Mr.S.Radhakrlshnan)

89.

I

(By Advocate: Mr.K.B. Gangesh)

T
0A 939/2013

Safiyullah K.C. -
Kuttiyachada House
Kalpeni [sland -

Saifulla M.I ,
Melaillam House i -
Kalpeni Island . _-m -

l YT H.” :
Kunhikoya M.V 4
Mathil Valiyammada House

Kalpem Island ,}f HI[

= Tin
Kakkachiyoda House =
Kalpem llouse v 7‘,}:__;;-55,';;::“ :

Versus

The Administrator
Administration of the Umon Terr1tory of Lakshadweep
Kavaratti Island — 682 555 L

Director of Panchayaths . -+
Department of Panchayaths
Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 75;5,5:':

1

Lakshadweep Burldmg Development Board
Union Territory of Lakshadweep
Kavaratti represented by its Secretary — 682 555

sk

Respondents

Applicants



The Technical Officer
Lakshadweep Building Developm
Kalpeni Island - 682 553

Village (Dweep) Panchayath
Kalpeni Island represented by its
Executive Officer - 682 553 ¢

(By Advocate: Mr.S.Radhakrishnan) -

90.

1.

(By Advocate: Mr.K.B.Gangesh)‘; |

OA 942/2013

Mohammed Ashik
Palliyat House
Androth [sland

Abdul Latheef
Karakunnel House
Androth Island SR
Mohammed Ubaidulla  +:0i
Chodath House | -
Androth Island

Mohammed Fathahulla ER
Karachetta House ,
Androth [sland

\
ooy
)
/

Versus

The Administrator

Administration of the Union Territory of Lakshadweep

Kavaratti Island - 682 555 |

Director of Panchayaths
Department of Panchayaths

Administration of the Union Territory of Lakshadweep

Kavaratti Island — 682 555

ent Board

Lakshadweep Building Development Board

Union Territory of Lakshadweep

Kavaratti represented by its Secretary — 682 555

The Technical Officer B
Lakshadweep Building Developm
Androth Island — 682 554 '

ent Board

Respondents

Applicants
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Village (Dweep) Panchayath

“Androth Island represented by its

Executive Officer - 682 554

(By Advocate: Mr.S.Radhakrishnan)

91.

1.

N

OA 952/2013

Abdul Salam N.P

Casual Labourer

Power House, Kalpeni

Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

C.K. Attakoya

Casual Labourer

Power House, Kalpeni

Residing at Chakakeel House

Kalpeni, Union Territory of Lakshadweep

P.Mohammed

Casual Labourer

Power House, Kalpeni

Residing at Pokkayoda House

Kalpeni, Union Territory of Lakshadweep
Hamza Koya P '

Casual Labourer

- Power House, Kalpeni

Residing at Pallath House
Kalpeni

(By Advocate: Mr.Hariraj M.R)

Versus - -

Union of India represented by the Secretary
to Government of India

Ministry of Home Affairs

New Delhi - 110 001

The Administrator - ‘
Union Territory of Lakshadweep
Kavaratti — 682 555

Executive Engineer
Department of Electricity

Kavaratti, Union Territory of Lakshadweep |

Respondents

Applicants
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4. Junior Engineer,
Electrical Section, Kalpeni
Union Territory of Lakshadweep Respondents

(By Advocate: Mr.S.Radhakrishnan (R2-4)

92. OA 1100/2013

Abdul-Khader C.P
Chandipura, Kavaratti ‘
Union Territory of Lakshadweep - Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus

L The Administrator
Union Territory of Lakshadweep-
Kavaratti - 682 555

2. Director (Rural Development)
Department of Rural Development
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Panchayath
Department of Panchayath .
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 Respondents
(By Advocate: Mr.S.Radhakrishnan)

93.  0A 12022013

I Akathar Ahammed K.K
Internal Inspector
Agricultural Department, Kalpeni
Kunnamkulam House
Kalpeni Island

Union Territory of Lakshadweep

2. Mohammed Igbal KPV
Internal Inspector
Agricultural Department, Kalpeni
Kunnipavavaliyammava House
Kalpeni Island
Union Territory of Lakshadweep
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. 3. Fareeda Beegum P.V
Internal Inspector (Multi Skilled Worker)
Agricultural Department, Kalpeni
Pentamveli House
Kalpenl [sland
Union Territory of Lakshadweep | Applicants

(By Advocate: Mr.P.V.Mohanan)
Versus
L. The Administrator

Union Territory of Lakshadweep
Kavaratti — 682 555

[\S)

Director of Panchayath

Department of Panchayath -

Administration of Union Territory of Lakshadweep
Kavarattl — 682 555

3. Agrlcultural Officer
District Panchayath (Agriculture)
Kalpeni Island — 682 557

4, Chief Executive Officer
District Panchayath v 4
Kavaratti — 682 555 ‘ - Respondents

(By Advocate: Mr.S. Radhaknshnan)

94.  0.A No. 1225/2013

C.P. Showkathali,

S/0. Mohammed Koya'™ ‘

Casual Labour, Electrical Section,

Kalpeni.

Residing at Chemmanam Pally House :

Kalpeni Applicant

(By Advocate: Mr. Harira) M.R)

Versus

| Ihe Umon of India
Represented by the Secretary to
Government of India,
Ministry of Home Affairs
New Delhi = 110 001.
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2. The Administrator
Union Territory of Lakshadweep |
Kavaratti — 682 555.

3. Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
Lakshadweep — 682 555.

4 Junior Engineer,
Electrical Section
Kalpeni, UT of Lakshadweep — 682 555. ' Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17,2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice A.K.Basheer, Member (J)

Applicants in this bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical break of one or two days.
This procéss has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others, such
engagements are for 5 to 10 years and others are for two/three years or less.
But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchayats. For.the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath™.

2. The common grievancé of all the applicants is that their services are not
being regularized even though they have been working for years together, albeit
on casual/daily wage basis. Therefore the common prayer in all these cases is for
issue ol a direction to the respondents to regularize their services. In the case of a
few others who have be&n retrenched on completion of the period of engagement,

the prayer is for iSSUC‘\c‘l direction to re-engage them.
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3. The short question that arises for consideration in all these Original

Applications is whether the applicants are entitled to get their services

regularized.

4. It has been noticed’ already that in majority of the cases, the
applicantbs havé been engagé_d to work in various departments under the
Village/Dweep Panchayats and or/District Panchayats. ‘Therefore, the
Administration has taken a preliminary objection that this Tribunal hés no
jurisdiction to entertain those cases in view of the judgment rendered by a
Division Bench of the Kerala High Court‘ in Administrator and another
Vs. Naderkoya and others = 2005 KHC 248. It is further contended by the
learned  counsel for the Administration in-these cases that going by the
dictum laid down in a catena of decisions of the Apex Court as well as that
of various High Courts, the services of the applicants are not liable to be
regularized since they were admittedly engaged on casual/daily wage basis
for &9 days, though, of course, many of them were re-engaged after a

technical break of one or two days.

5. In the other batch of cases in which the applicants have been
engaged by the Administration in various departments under it, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engagelnent‘s
were made without holding any regular selection process and that such

engagements were not against sanctioned posts.

6. In this context, the learned counse!l for the . Administration has
invited our attention to the following decisions in support of the above
contention:-

I Secretary, State of Karnataka & Others Vs. Umadevi and Others -
(2006) 4 SCC 1.

2. State of Rajasthan Vs. Daya Lal - (2011) 2 SCC 429,
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3. Satya Prakash and Others Vs. State of Bihar and Others -
(2010) 4 SCC 179.

4. Official Liquidator Vs. Dayanand and Others - (2008) 10 SCC I.
5. R.N.Nanjundappa Vs. T..Thimmiah — (1972) 1 SCC 409.
6. Jeemon V.R. Vs. State of Kerala - 2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294.

Non-l’anchavath' Cases
OA 212, 266, 268, 299, 325, 347‘,'354.'366, 372, 380, 488, 499, 509
& 1225 of 2013.

7. In the above cases, the applicants have been admittedly engaged by
the Administration in various Departments like the Department of Science
& Technology, Industries, Environment & Forests, Electricity,
Directorate of Labour & Employment, Directorate of Arts & Culture,
Weights & Measures etc. While 7 applicants in OA 299/2013 and 47
applicants in OA 301/2013 have been working in the Department of
Agriculture for the last 17 years right from January 1997, 2 of the
applicants in OA 225/2013 have been working for 18 years whereas others
in the above OA for the last 9 years. Similarly the applicants in OA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only to illustrate that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
working as casual employees for more than 10 years and quite a number of

them have 8 to 10 years of service to their credit, if not more.

8. It is beyond controversy that all the applicants were engaged on
casual basis without undergoing any regular selection process though in
some cases the applicants have vaguely contended that such a process was
in fact undergone. However, in those cases also, no material has been
placed before us in support of the above contention. Similarly it is not in
dispute that such engagements were not made against sanctioned posts. In

short, this process of casual engagement on daily wage basis for 89 days
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" has been going on in the Union Territory for the last two decades or more.
These employees have continued in such casual service with a technical
break of one or two days for several years as a matter of routine.
Apparently it is a case of Hobson's choice for them. It is on record that a
large number of such casual efnployees had approached this Tribunal in the
'90s seeking regularization or absorption. We have been informed that
some of them were in fact absorbed. But the applicants before us in this

bunch of 94 cases have apparently been less fortunate.

9. ‘Umadevi (Supra) is a landmark judgment on the subject of
“irregular” or “illegal” appointments in pub'lic'employment. The five judge
Bench had dealt with issues relating to absorption, regularization,
permanem continuance of »i‘“emp0rary/contractual/casual/daily-wage or
adhoc employees appointed/recruited and continued for long in public
employment dehors the constitutional scheme of public employment. The
Apex Court exhorted all the High Courts not to issue directions for
“absorption or regularization unless the recruitment itself was made
regularly or in terms of the constitutional scheme. While issuing the above
direction, their Lordships reiterated that it must be insisted that the States
must make only regular recruitments and appointments. It was further
observed that it would be erroneous to merely consider equity for a handful
of people who have approached the Court with a claim, while ignoring
equity for the teeming millions seeking employment and.fair opportunity to
compete for employment. While dealing with irregular appointments as
distinguished from illegal appointments of duly qualified persons against
duly sanctioned vacant posts, the Apex Court, after referring to those
employees who have continued to work for 10 years or more but without
the intervention of the orders of the Court/Tribunals, directed that the
question of regularization of the services of such irregularly appointed
employeés be considered on merit in the light of the principles settled by
the Apex Court in the cases in S.V.Narayanappa — AIR 1967 SC 1071,
R.N.Nanjundappa ~(1972) 1 SCC 409 & B.N.Nagarajan — (1979) 4 SCC

507 — as a one time measure.
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10. A three judge Bench of the Apex Court in Official Liquidator Vs.
Dayanand & others had, after noticing some of the judgments/orders of the
court which took a different view from the law settled in Umadevi,
observed that those cases were illustrative of the non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the system.

11.  In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had
held thus:-

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When appointments in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required to be scrupulously followed. When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme, it is imperative that the same must be done within the
four corners of the delegated power by the authority
concerned."

12, In the above case (Harminder Kaur), the appellants were school
teachers and they were appointed by the Education Department of
Chandigarh on contract basis for a specified period. In the offer of
appointment itself it was made clear that the appointees would not have
any claim for ad-hoc/regular appointments available in the Institute and
that the contractual appointment could be made onlyr againsf sanctioned
post. The Apex Court while ¢oncurring with the view taken by the High
Court h‘ci,ﬂd that initial appointments of the appellants were made in gross
violation of the provisions contained in the relevant Act and also the
doctrine of equality enshrined under Articles 14 & 16. However, taking
note of the admitted position that 800 posts ofteache‘rs were lying vacant,
the Apex Court expressed the hope that the plight of the appellants would
also be taken into account by the administration and consider the

desirability of relaxing the age-limit provided in the Rules.



. 13.  In Nanjundappa (Supra); the Apex Court had held thus:-

'F-s’ .

“If the appointment ztself is in znﬁactzon of the rules or if it is in
‘violation of the provisions_of the Constitution, illegality cannot be
regularzzed Ratification or regularlzatlon is possible of an act which
is within the power and province of the authority, but there has been
some non-compliance with procedure or manner which does not go
1o the root of the appointment. Regularization cannot be said to be a
mode of recruitment. To accede to such a proposition would be to
introduce a new head of appointment in defiance of rules or it may
have the effect of setting at naught the rules.”

14.  We do not propose to burden this order by referring to several other
decisions rendered by the Apex Court following the principles laid down

by the five judge Bench of the Apex Court in Umadevi (Supra).

15. But one dlsturbmg feature that has been noticed in this bunch of
cases is that the authorities concerned, be it the Lakshadweep
Admmlstratlon or the Village (Dweep) Panchayats/District Panchayats
have not shown any anxiety about the sad plight of many of the employees
who have continued in service for one of two decades or slightly less. It
is also not clear whether any attempt was ever made to regularize the
services of those irregularly appointed employees who had completed 10
years of service as indicated in Para 53 of the judgment in Umadevi

(Supra) at that point offime.

16. Be that as it may, the fact remains that hundreds of employees in this
bunch of Ofiginal Applications have admittediy been working for a decade
or more with routine technical break of one or two days on completion of
89 days. It is true that the Administration or Panchayats may not require
the services of quite a number of those employees throughout the year; but
still it appears that many of them have been allowed to continue. Many of
them have been engaged in one scheme or the other sponsored by the
Central Government or in some such other schemes or programmes floated
by the Admmlstratlon on its own by utilizing the funds avallable with it.

The Admmxstratlon or Vlllage (Dweep) Panchayats have not come out with
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any data as regards the actual requirement of employees in various
departments under them. It has been noticed that in some of the
depar’trhéhts, the casual employees have been working apparently against

regular posts for years together. Why is it that such posts are not identified and

sanctioned ? There is no clue.

17. Learned counsel for the respondents has submitted before us that the
policy of the Administration is to give minimum employment to maximum
number of jobless people at least for a few days in a year by engaging them
in one scheme or the other. The policy is laudable. But still, the question is
why large number of employees working on certain posts for years togefher
without any prospect of being regularized or absorbed, are being kept on
tenterhooks like this ? The very fact that these people have been allowed
to continue on those posts'for years together will show that such posts are
not of casual nature. We do not propose to deal with the above aspect any
further at this stage though it may be obsérved that the attitude of the
Administration and the local Panchayats appears to be totally uncharitable,
to say the least. |

" Panchavyath Cases

18. In the other bunch of 80 Original Applications, in which the
applicafrits‘ "f'ivhave been engaged by Village (Dweep) Panchayats or Diétrict
Pancha:yaj't; the main contention raised by the learned counsel for the
Administration is that this Tribunal has no jurisdiction to entertain these
cases in view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

19. In the above case, some casual labourers working in the” Water
Supply Scheme of the Village (Dweep) Panchayat of Agathi Island had
approached this Tribunal, aggrieved by the failure of the Union of India
and thei,‘Lékshadweep Administration in granting them temporary status
under the Scheme for Temporary Status & Regularization introduced by
the Union'of India, in O.M.No. 51016/86/Estt (C) dated 10.09.1993. It

appears that the upkeep, maintenance and distribution of the drinking water
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to the local residents of Agathi Island were initially undertaken by the
Public Works Department. Later it was entrusted to AVAM-»Society.

Grant-in-Aid was provided to meet the additional expendlture and-tl
Society used to manage the Scheme. Later, [sland Councils were brought"*:nu
into existence as per Island Council Act. Still later, the Councils were
abolished as the Lakshadweep Island Regulation, 1988 was repealed by
Section 88 of the Lakshadweep Panchayat Regulation, 1994 ahd dﬁring
the year 1995 all the assets and liabilities of the Island Council of Agathi
were transferred to Village/Dweep Panchayat of Agathi. Thus all the
labourers working with the Water Supply Scheme came under the Village
(Dweep) Panchayat. The casual labourers who had approaéhed this
Tribunal were admittedly under the services of the Dweep Panchayat and
they were being paid by the Panchayat from the fund available with it.
After considering the cldim of the casual labourers, the Tribunal issued the
following among other directions:-

a) The Second respondent i.e. the Lakshadweep Administration
would adopt the Department of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 and prescribe it prospectively to the Panchayals for granting
temporary slatus 1o casual labourers as per the parameters of the
scheme.

b) The first respondent, i.e. the Union of India in the Ministry of
Personnel, Public Grievances and Pension would ensure that
appropriate legal and technical formalities- are completed and the
Scheme is made applicable expeditiously.

¢) From the date of issiie of these orders and until the Lakshadweep
Administration prescribes the scheme to the Panchayats for
regularization of eligible casual workers, no regular appointments
would be made by the Panchayals in respect of at least two third of
the regular vacancies in Group D which would be kept reserved for -
the regularization of the casual workers under the scheme.

(a’) ‘No casual workers, including the applicants, who are in the
service of the Panchayats on the date of issue of these orders would
be retrenched on the face of availability of work or for making way
for fresh recruits without considering them for the grant of temporary
status if eligible as per the scheme.

20. The Division Bench of the High Court while allowing the Writ
Petition filed by the Administration noticed that another Bench of this
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Tribunal in Original Applications N6.1297 & 218 of 1998 had rejected an

identical relief claimed by some other casual labourers, holding thus:-

21,
Court in O.P.No.28776/2001.

"We have carefully perised the pleadings and other materials on
record. We have also given our anxious consideration to the rival
submissions. We find that in both these O.As under consideration,
the applicants were engaged by the Island Council of

Androth/Minicoy. They might have continued to be engaged

subsequently by the succeeding local self Government body, namely
the Village (Dweep) Panchayat of Androth/Minicoy. The
Chairpersons of the ‘respective Island Council might have with or
without proper authority from the Councils issued what are
purported (0 be appointment orders and the subsequen! service
certificates. We have good reason to reject the same as those do not
reveal the applicants' nexus with the Administration of U.T. of
Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any evidence to show that they
were appointed agains! any posits vanctzoned or approved by lhe
Lakshadweep Administration................

In the case on hand the applicants were not employed against
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodated
these people. They might rightly come under the wage employment
programme as a poverty alleviation measure under the DRDA or

~ they might have been-employed since the Village (Dweep) Panchayat

authorities considered it expedient to give employment (o them. [t
probably might have offered some succor by way of daily rated
wages to the unemployed local persons..................

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how.the posts created/retained in addition
10 those sanctioned by the Administration could be considered
regular. As matters stand, the Administration of U.T. of Lkshadweep
has no accountability as far as the matter of regularization of the
applicants are concerned. The anxiety of the U.T. Administration (o
prevent misapplication of funds granted to the Village/District
Panchayat for developmental purposes towards expenditure on
account of wanton appointments of staff against posts neither
created nor sanctioned nor approved is legitimate. "

The above decision was confirmed by a Division Bench of the High‘

Still later, OA No.1008/1997 and OA

No.571/1998 were also dismissed by a common order following the

decision mentioned supra. This order was also confirmed by the High

Court in O.P.No0,35164/2001.
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22, After referring to the above orders, the Division Bench of the High
Court in Naderkoya (Supra) held that Lakshadweep Administration did not
have jurisdiction to frame scheme for absorption of casual employees in
the service of the Panchaya;t. It was further observed that the question of
absorption was a matter which the Panchayat has to consider taking into
account its financial status and various other administrative policies. The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no
hesitation to hold that the Tribunal has committed a grave error in
giving direction 1o - Lakshadweep Administration to adopt the
 Department of Personnel & Training Casual Labour (Grant of
Temporary Status & Regularization) Scheme 1993 and prescribe it -
prospectively (o the Panchayats. for granting temporary status 10 .
casual labourers. The direction given to the Panchayat nol 1o effect
any appoiniments till the Lakshadweep Administration frames
Scheme, is illegal and do not fall within the jurisdiction of the
Tribunal. Further direction given to the Panchayat that no casual
workers would be retrenched on the face of availability of work falls
within the domain of the Administration. In such circumstances, the
order passed by the Tribunal in OA 820 of 2001 stands set aside."”

23.  In this context, it is pertinent to note that in many of the cases, the
Chairpersons of the Panchayats have issued orders of appointment of
casual labourers. It is fairly conceded by the learned counsel for the
applicants.that such orders could have been issued only by the Executive
Officer of the concerned Panchayat. Strangely, in some of the cases, the
Panchayats are represented by théir-Chairpersons and not by. the Executive

Officers.

24, There is yet another aspect of the matter. In the course of hearing of
the cases, it was submitted by learned counsel for the applicants in some
cases that different political parties are in power in various Panchayats.
Equations of power have changed after the last Panchayat elections. Some
of the orders of appointments were cancelled by the successor Committee
in office of these Panchayats. More importantly, fresh engagements are
being made on  political  basis  and some  of | the

disengagements/retrenchments also have political colours.
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25. In OA 300/2013, the Chairperson of Village (DWeep) Panchayat of
Androth Island has appeared through Advocate R.K.Muraleedharan, and
contended in the written statement, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Territory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local self governance. The learned counsel has
invited our attention to varibus clauses contained in the above notification
in support of the argument that the Panchayats are vested with the 1'ivght
and authority to "hire and fire" employees. However, it is conceded that
the Village (Dweep) Panchayats have no power to regularize the services
of the applicants though the Panchayats are in dire need of the services of
the applicants who are having sufficient experience. It is further conceded
vby respondent No.4 in the above case that the Panchayats are not vested
with the power to create any post without prior approval of the

Administration.

26.  Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Standing Counsel for the Administration himself has

appeared for the Panchayats as well.

27. Learned counsel for the applicants in some of the cases have invited
our attention to various provisions contained in the Lakshadweep
Panchayat Regulations, 1994 and the allied rules thereunder. While
inviting our attention to Lakshadweep Panchayat (Grant-in-Aid) Rules,
1997, Sri P.V.Mohanan who appears for the applicants in some of the
cases, contends that once the Administration sanctions 'Grant-in-Aid", 1t is
for the Panchayat to execute the various wo.rks like road

construction/repair/maintenance, ~ water  supply,  drainage, local
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development works, primary education, health and sanitary scheme etc.
For this purpose, the Panchayats can engage workers and therefore
necessarily the Panchayats have the power to regularize or absorb casual
workers, especially after the introduction of the Lakshadweep Panchayats
Regulations, 1994. The learned counsel has invited our attention to
/-\rticle¥‘234(g) and Article 40 of the Constitution of India in this context.
We do not propose to refer to or deal with identical arguments advanced
by other learned counsel as well, since it has already been noticed that
going by. the decision in Naderkbya (Supra), this Tribunal has no
jurisdiction to entertain this bunch of Original Abplications relating to

employees who were engaged by the Panchayats.

28, Sri N.Unnikrishnan who apbears for the applicants in OA 394/2013

has raised a Imthcx contention that the casual- lab()mels who have been
working for ‘more than 240 days in a calender year are entitled for
protection under Chapter V (a) of the Industrial Disputes Act and that their
services cannot be dispensed with arbitrarily. It is further contended_:that
one set of casual employees cannot be replaced by another set of casual
employees as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
118 The learned counsel points out that some of the applicants in OA
394/2013 have been'workihg since 1994 whilce others have put in more

than 4 years of service.

29, The sum and substancc of the arguments advanccd by the lcarned
counsel for the applicants in 1 all these cases is that they may be allowed o
continue in service, albeit on casual basis. It is true that the applicants in
all these cases, whether in the category of Panchayat or non-Panchayat,
have been working on casual basis for a large number of years. It has been
noticed already that some of the applicants have been WOrking since 1994
and many‘ofthem since 1997. Quite a few of them have been working for
periods ranging between 5 to 10 years. There are only very few who have
been working for 2-3 years or less. Most of them“‘a,re‘ still continuing on the

basis ol interim orders passed in these cases.
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When these cases had come up for consideration before a Single

Bench (Judicial Member) on 3.7.2013, the following order was passed:-

9. Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed; in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training. ~ Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority concerned. Some .of them have been functioning in
veterinary units which require special skill: some function as drivers
and.the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order or vacation of
interim order for all without intelligible discrimination would not meet
the ends of justice. Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a long time without the intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (c)
the specialized nature of the job, which cannot be performed by all:
(d) the consolidated amount payable to some instead of wages on
per day basis under thé Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed.

10.  For this purpose, all the serving casual labourers should be
identified and grouped as under -

(a) Those who have put in more than 10 years of casual labour
service, with or without the artificial break. These may
include those who have been inducted with specific qualification
of matriculation/ITI and the like and also those who have been
inducted under specific schemes

(b) Those who have been inducted with specific qualification of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list may include
those who have been engaged under some project or scheme, but
not coming under (a) above, i.e. with less than ten years of service.

(c) Those who have been engaged under one scheme or the
other (other than those who have been engaged under the Mahatma
Gandhi national Rural Employment Guarantee Scheme (MGNREGS
for short), but not those who come within (a) or (b) above.
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(d) Those who come under the MGNRGS scheme

(e) Those who are mere casual labourers not falling under any of
the above.

11.  Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list, should be first. in
respect of (e) above. These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (wardwise/Islandwise) may be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by the
Administration and their decision commun/cated to such individuals.

12.  Similarly, those coming under group (d) above, ie. those
who have been engaged under the MGNRGS could be disengaged
as in their case the scheme itself was affording employment for a
period of a minimum- of 100 days, which-would enable. -those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work and hereagain, fter g/vmg them a not/ce of two
weeks before d/sengagement . S

13.  In respect of (c), if the scheme under which the casual
labourers have been engaged provides for certain - conditions
precedent for disengagement, it is subject to such a condition only
their services could be disengaged. Rest of the casual labourers
shall continue until further orders.

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as contended by the counsel for the applicant in OA No;.
507 of 2013), if falls under (b) or (a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
the like (here stated to be ITI), he shall be re-engaged before the
next date of hearing and confirmation given on the next dateof
hearing.” : ‘

31. Pursuant to the abbve ‘order, the Panchayats/Departments have’
issued certain circulars which are marked as Annexure AS to A8 in OA
300/2013. Apparently, some attempt has been made to categorize the
labourers group-wise as delineated in the above interim order. Thereafter,
several employees were sought to be disengaged. Understandably, all these
employees who faced the.threat of disengagement have 'appvroachevd this
Tribunai and those Originél Applications are also included in this bunch of

cases. It appears that the Administration has also sought to rely on the
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judgment of the Division Bench of the Kerala High Court in O.P. (CAT)
No.133/2012 and No:606/2012, contendmg, inter-alia, that its policy is to
give minimum employment to maximum people at least for a few daysina
year. In this context the Administration has also referred to some of fhe
schemes floated by the Union of India which ensures minimum 100 days’
employment in a year to maximum number of people.

32.  The short question tf‘lat arises for our consideration is whether the
applicants are entitled to get their services regularized or not. It has been
noticed already that there is nothing on record to show that the applicants
had been engaged against any sanctioned posts or that they were so
engaged after undergoing regular selection process. In our view, the
Administration has been largely respohsible for the prevailing unfortunate
scenario. It may be true that the Administration or Panchayats in their
anxiety to give some solace to a large number of unemployed people might
have engaged these applicants on casual basis. Undoubtedly, their services
were required in various Departments or Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity of job
opportunities, the islanders are destined to face this rigmarole without any
demur or protest. These people cannot aspire to get employment in the
mainland also. The predicament of the islanders is understandable.
However, going by the catena of decisions referred to above, it cannot be
held that the applicants are entitled to get their services regularized. It has
been repeatedly held by the Apex Court that there is no room for any
sympathy for such casual labourers even if they have continued in service

for a large number of years.

33.  But, in our view, the Administration has to necessarily give adequate
consideration to those employees who have been working on casual basis
for more than a decade or two. Similarly, the plight of those emp;;loyees
who have been working on casual basis for the last 5 to 10 years is also

equally pitiable. These employees, in our view, are entitled to get the
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‘benefit of relaxation in age and other essential qualifications to the extent

possible when fresh recruitments are'being made. It shall be ensured by the
Administration that the entire process of engagement of employees on casual

basis (if it becomes émémely- essential and unavoidable) is streamlined so

as to avoid unnecessary legal complications in future.  Appropriate

guidelines/regulations can be formulated for engagement of casuul
employees in the projects (either seasonal or otherwise) that may be

implemented in the island.

34, We refrain from issuing any other directions since, in our view, it
falls within the domain of the Administration. However, the Administration
shall address ‘the issue relating to all these employees. who have: been toiling
for years together on casual basis, with uunost compassion, and give them
the benefit of relaxation.in age; educational qualifications etc. while “making

regular recruitment. -

35.  Original Application Nes. 212, 266, 268, 299, 325, 347, 354, 366,
372, 380, 488, 499, 509 & 1225 of 2013 are disposed of with above

directions.

36. As regards other Original Applications, where engagements were made
by Panchayats, it is held that this Tribunal does not have jurisdiction to
entertain them. It will be open to the applicants to approach appropriate
judicial forum for redressal of their grievances. These Original Applications

are, therefore, dismissed.

37.  The interim orders in force as on today shall remain extended till
April 4,2014, ! | |
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